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LEGISLATIVE ASSEMBLY.
Thursday, 10th September, 1925,

The Asscmbly met in the Assembly Chamber at Eleven of the Clock,
Mr. President in the Chair.

L

QUESTIONS AND ANSWERS.

RepLACEMENT BY INDIAN LascArs oF EUROPEAN SEAMEN ON STRIKE IN
Soutn AFRICA.

Mr. A. Rangaswami Iyengar : (a) Has the attention of the Govern-
ment been drawn to the news conveyed by Reuter some days ago that
700 lascars were sailing for South Africa to replace the European
scamen there’ who had gone on strike ¢

(b) Are the Government of India aware that the Indian community
in South Africa disapproves of such action as unfair to them and likely
to complicate the presert Indian problem there ?

(¢) Are the Government of India prepared to take such steps as masy
be necessary to keep Indian lascars from meddling in any way with
this strike and to recall the Indian lascars who may have left for Scuth
Africa 1

The Honourable Bir Charles Innes : (a) The Government saw a
report in the papers that it had been proposed to engage lascars to man
the ships now detained in South African ports.

(b) Yes.

... (c) The Government have already taken action which they believe
will prevent lascars from going to South Africa for this purpos:. No
lascars have so far gone, so the question of recall does not arise.

- Mr. Ohaman Lall : Will the Honourable Member inform the House
whether it is a fact that Indian lascars in South African wafers on
British ships are being utilised {o replace European seamen on strike ?

The Honourable Bir Charles Innes : I have no information on that
point.
. Mr. Chaman Lall : Will the Honourable Member get us the informa-
tion on this subject ?

The Honourable 8ir Charles Innes : If the Honourable Member

will speak to me afterwards and let me know what authority he has
for his statement, I will consider the matter,

ExtENsioN oF THE LEE CoaxigsioNn ConNcEssioN To OFrFicErs oF CoMPANY
MANAGED RAILWAYS.

Mr. E. F. 8ykes : Referring to the undertaking given by the Honcur-
able the Commerce Member on 27th February 1925 (Debates page 1715),
in the matter of the extension of the Lee Commission concessions to

( 1011 ) M
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officers of Company Railways, that when the question has been settled
py the Government of India he would if necessary bring up a supple-
mentary demand for grant in the September Bession, will the Govern-
ment be pleased to say :

(a) Whether a settlement has been arrived at t

i (b) Whether it has been found necessary to bring up a sapple-
~mentary demand for grant ¢

(¢) If so, when he proposes to do so ¥ Y

The Honourable Bir Charles Innes : I must express my regret thet
I have not been able to bring this matter before the Assembly this
Bession. We are still in correspondence with Company Railways on the
subject. I regret the delay very much and I hope that I will be able
to bring the question before the Assembly early next Session.

8ir Purshotamdas Thakurdas : With your permision, Sir, I should
like to put this private question* on the 15th September, as the IIonour-
able Member in charge will prefer to reply to that question on that
date.

EMPLOYMENT OF INDIAN LiASCARS A8 STRIKE BREARERA

Mr. N. M. Joshi : May I say, Sir, that I have given notice of a
private gnestion to which Sir Charles Inmes has agreed to reply. Tt
is practically the same yuestion as Mr. Rangaswamy Iyengar’s, but there
is something else,

Mr. President : Is the ITonourable Member’s question very diffcrent
from Mr. Rangaswamy Iyengar’s question !

Mr. N. M. Joshi : I want to know what steps Government are taking
to prevent Indian Jascars from being used as strike breakers 1

The Bonourable 8ir Charles Innes : If the Ilonourable Memler will
read his question I will let him have a reply.

Mr. N. M. Joshi : Is it a fact that Indian lascars are being nscd as
strike breakers in the present strike of British sailors ¥ Are Govern-
ment®prepared to take steps to prevent the lascars from heing so used ?

The Honourable 8ir Charles Innes : The answer to the first question
is that as far as the Government are aware this is not the case. As
regards the scecond part of the question, as I have already told Mr.
Rangaswhamy Iyengar, we have already taken action which we Dbelicve
will prevent lascars being engaged to man ships now detained in South
African ports.

Mr. N. M. Joshi: May I ask what is the case about the other
ports {

The Honourable Sir Oharles Innes : My answer referred to Sowth
African ports. If the Honourable Member is making reference to any
other ports, I must have notice,

*8ir Purshotamdas Thakurdas : (a) Will Government be pleased to state the
result of the total amount of Government loan converted under the conversion terms
offered by the Gopvernment this year t

(b) Will Government be plensed to state the extra premium aid under the converaion
terms, and the saving effccted by them in interest if any 1
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Mr. N. M. Joshi : There was absolutely no mention of South Africa
in my question. 1 do not want Indian lascars to be used as blacklags
in any part of the world.

Mr. Devaki Prasad Binha : Are the Government prepared to give
an undertaking that Indian lascars will not be used as strike hreakers
in any part of the world ¢ )

The Honourable 8ir Charles Innes : I am too old a hand to commit
myself in that way.

Mr. K. Ahmed : What is the difference in salary betwcen Indian
lasears and the other lascars ¥ 1s it a fact that the other lascars pet
four or six times the salary of the Indian lascars, though the latter work
in the same place and for longer hours ?

The Honourable 8ir Charles Innes : I do not know.

Mr. N. M. Joshi : May I know whether the Government ars aware
that there is already a great prejudice against the employment of Indim
lascars and if they are to be used now as blacklegs the prejudice will
increase.

The Honourable Bir Charles Innes : The Government recognise that
that consideration has always to be borne in mind.

BILL PASSED BY THE COUNCIL OF STATE.
L.ATD ON THE TABLE.
Becretary of the Assembly : Sir, in accordance with Rule 25 of the
Indian Liegislative Rules, I lay on the table a Bill further to amend the

Transfer of Property Act, 1882, which was passed by the Councjl of
State at its meeting of the 8th September 1925.

APPOINTMENT OF THE- COMMITTEE ON PUBLIC PETITIONS.

Mr. President : Under Standing Order 80 I have to appoint at
the commencement of each Session a Committee on Public Petitions.
The Standing Order provides that the Deputy President of the Assembly
shall be the Chairman of the Committee. Diwan Bahadur T. Rangu-
chariar is accordingly appointed Chairman of the Committee. The
following Members will form the Committee :

Diwan Bahadur M. Ramachandra Rao,
Colonel J. D. Crawford,

Mr. Jamnadas M. Mehta, and
Maulvi Muhammad Yakub.

THE HINDU COPARCENERS LIABILITY BILL.

AppiTIoNs To THE SELEcT COMMITTEE.

Bir Harl Bingh Gour (Central Provinces Hindi Divisions : Non-
Muhammadan) : I beg to move that Diwan Bahadur T. Rangachariar,
Mr. K. C. Neogy and Sir Darey Lindsay be appointed to the Select Com-
mittee on the Bill to define the liability of a Hindu coparcener.

The motion was adopted.
1172LA a3



RESOLUTION RE GRANT OF PROTECTION TO THE PAPER
INDUSTRY.

. The Honourable 8Bir Charles Innes (Commerce Member) : I beg to
move :

‘“ That this Assembly rccommends to the Governor Gemceral in Counecil that

sssistance be given to the bamhes paper and paper pulp industry im India by the

- imposition until the 31st March 1932 of a specitic protective duty at the rate of one

anna per pound om all printing papers (other thun chrome, marble, flint, poster and

storco) which contain less than 65 per cent. of mechamical wood pulp and on all writing

paper.’’

Sir, the agenda paper to-day is a very long one and 1 see from it that
-there are an unconscionable number of motions against my name and an
unconscionable number of amendments to those motions. That being so,
I hope the House will excuse me if I try to spare them as well as myself
by being as brief as possible in moving this Resolution. I think that
I can take it for granted that all Honourable Members present here have
read the Tariff Board’s Report on paper and that faet in itself will lighten
my labours considerably. Defore I get down to my task I should just like
to make an apology to the House for the short notice which I have given
them of this motion, I should like to say that we gave notice of my Reso-
lution at the earliest possible date and if we gave short notice it was
because we could not help ourselves, 1 hope that the Ilouse will not think
that I am rushing them in this matter. I have put down a Bill to—be
introduced in the event of my Resolution being aecepted. The reason
why I have done that is that, as the House will see, we have disclosed our
hand in this matter. We have made our proposals for protective duties
on certain classes of paper. Therefore it will be very inconvenient for
the paper industry if we have to defer that Bill to the beginning of the
next Session, because what will happen is that the importers will lay in
,large stocks of the papers on which we wish to impose protective duties,
and those large stocks will for a time at any rate render nugatory what-
ever measure of protection we propose. That is the reason why I am in
the painful position of appearing to rush the Ilouse in this manner, and
1 hope that the House will accept my assurance that I have dome so much
against my will and without any desire to force them into a premature
decision.

Now the Tariff Board’s task of eourse was to decide whether the paper
industry has made out a claim for protection. The paper industry may
be.divided roughly into two classes. There are the mills which make paper
from grass, mainly sabai grass, and there are the mills, which make paper
from bamboo. The latter elass is at present a small one. There is only
one mill in India which at present makes paper from bamboo grass, and
that is the mill belonging to the Indian Paper Pulp Company which hasy
a maximum output of 2,750 tons of paper a year. Im addition there is
another mill which I understand is in course of construction at Rajah-
mundry in the Madras Presidency. Thaf mill aims at making paper from
bamboo as well as from straw. Now in considering this question the first
point that the Tariff Board were brought up, against was the fact that the
scope for the expansion of paper manufacture in India is comparatively
limited. They devoted a good deal of time and attention to a careful
analysis of the comsumption of and demand for paper in India. The
possibility of expansion can best be measured of course by the volume of
imports of paper into India. For the last two years the imports of paper

( 1074 )
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into India have averaged about 80,000 tons of paper a year. That seems

a. large amount, but from it certain deductions have to be made. In the

first place these imports include large quantities of old newspapers. These
old newspapers arc not imported for the purpose of safis!’ying the insatiable
desire for information : they are imported solely as wrapping paper, and

they come in so cheap that no Indian mill can possibly hope to produce
wrapping paper at anything like the same price. Therefore, those im-

ports of old meéwspapers have to be deducted. Similarly there is a very

large import into India of what is called newsprint, that is paper on which

newspapers are printed. It is made very largely from what is known a«

mechanieal wood pulp, that is, pulp made by grinding wood fibre without

the addition of any chemicals, The Tariff Board have excluded news-
print also from the market which the Indian manufacturer can hope to

capture. I think that possibly one reason why the Tariff Board did that

was that they considered discretion to be the better part of valour. I

have no doubt Sir Georg: Rainey, who like myself is a Scotchman and

therefore a peaceful and cautious not to say a timid person, thought it
advisable not to get the Press up against his proposals. But, however

that may be, there was another much more serious and well-founded reason

for this action, This newsprint, besides being absolutely necessary in

India, is so cheap that Indian paper could not compete with it unless we

put on a perfectly outrageons degree of protection. Then again there are

certain papers, either paper of special kinds such as rag papgrs, and

straw boards, mill boards and the like which are not made in India and have

to be excluded, and if we make all these deductions, we find that the

scope of expansion for the paper industry in India is nbt more than

20,000 tons a year. That is not a very large amount, but it is the maximum

possible amount at the moment. No doubt as time goes on, in India as

in other countries the consumption of paper will get greater and greater
but we have to consider what it is now.

Then, Sir, the Tariff Board proceeded to distinguish between the two’
classes of mills to which T have referred, namely the grass mills and the
bamboo mills, and to consider separately their claims for protection. They
take first the mills making paper from grass, by which is meant from
sabos grass. In regard to these mills they make one reservation. There
is a mill projected but not yet built at Saharanpur in the United Pro-’
vinees. The Tariff Board think that the prospects for a grass mill at that
place may for special reasons be favourable. Dut subject to that reserva-
tion, they come. definitely *to the conclusion that the existing grass mills
do not satisty the conditions laid down by the Fiseal Commission. That
13 to say, in so far as the paper industry of India is dependent on grass
for the manufacture of paper, its claim for protection fails. I have no
doubt that that finding of the Tariff Board came as a great disappoint-
ment to a distinguished Member of this Ifouse, but the Government have
no hesitation in aeeepting that finding. I do not know whether the House
will expect me to go at any great length-into the reasons which actuated
the Tariff Board in arriving at that conclusion. I will deal with then
very briefly. Their definite finding is that the existing paper mills usimg
sabai grass us their chief paper-making material have no natural advantage,
and that on the contrary they are at a disadvantage. ‘Now first there is
the quality of paper made from sahai grass. It has certain merits parti-
eularly as writing paper. It is a most excellent writing paper. ‘On the
other hand it has certain defects which militate against ity usefulness as
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a printing paper. Efforts are made to minimize those defects by mixing
imported wood pulp with the sabai grass. But even so the result is not
entirely satisfactory : and the Tariff Board find that the sabai grass paper
cannot méet all the reasonable reauirements of consumers in India, that
it has only a limited usefulness, and that there is no room for the extended
use of this paper in India. Now that is one reason. There is another
reason. I have mentioned just now that the Tariff Board find that sabai
grass paper has no natural advantages but that on the contrary it is at a
disadvantage. This is very largely due to the faet that, no doubt owing
to internal conipetition among the mills themselves, they have had to go
further and further afield for their supplies of grass, and moreover they
have had to pay a heavier and heavier royalty for the right of collecting
that grass, and the result is that grass is now an expensive material. The
Tariff Board find that the claim fails because they see no reason to hope
1hat the mills using sabai grass will ever be able to do without protection,
und if we protect thém, they will always be a burden round our necks.
The case of bamboo paper is different. We have had sufficient experience
of making bamboo paper in India now to know that excellent paper can be
made from bamboo. For certain purposes it is not as good as paper made
from sabai grass, but a special advantage of paper made from bamboo is
this, that that paper approximates much more closely than paper wmade
from sebai grass to the paper made from ordinary chemiecal wood pulp.
That is to say, paper made frem bamboo is likely to meet in greater
ineasuré the requirements of consumers in India and is likely to have a
higger market. Then again bamboo phper has a great advantage over
paper made from grass in jts supplies of raw materials. 1 ha.ye just men-
tioned that the mills have to go further and further aficld for sabai grass
but everybody knows that the supplies of bamboo in India are very
abundant indeed and theyv are very widely distributed. Only a propor-
tion, and a steadily diminishing proportion at that, of India's demand for
paper ean be met by sabai grass paper ; on the other hand, there .is reason
to hope that if we can develop the making of paper from bamboo in Indie.
we shall not only be able to supply practically all our own demands for
paper, but that also in the future we may build up a very important export
irade in bamboo pulp ; and the Tariff Board find that as the cost of
chemical wood pulp goes up, as imported paper becomes more expensive,
there is reason to hope that bamboo paper will in time be able to dispense
altogether with protection. I have just mentioned that chemical wood
pulp, and therefore paper, is likely to go up in price ; and this brings me
really to what is one of the mnst important factors in the case. The Tarif
Board after inquiring into the matter and examining all the available
literature on the subject came to the following conclusion :

‘“ The world’s supplies of coniferous woods are steadily diminishing, while the
demand for much woods, whether an timher or for pulping, i increasitig. As a paper-
making material wood must become more and vore ex’penniv!, and an increase in the
price of paper seems incvitable. But it is impossible’’
they say : .

‘“ to foreeast the date when the price of imported paper will go up substantinlly
and it may not take place for several years to come.’’

1 had recent confirmation of that statement of the Tariff Board in a report
of which I saw a notice in a paper the other day, a report from Canada,
Where it was stated that the Canadian paper makers are getting seriously,
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wlarmed at the rate at which supplies of coniferous woods in Caunada are

being diminished and that they thought that before very long—I think
the actual period put was 10 ycars—there must be a very sérious increase

in the price of wobd pulp and therefore of paper. Now, at this point the.
Tariff Board came up against a difficulty. The general lines of their

conclusions were clear, but their difficulty was that the possibilities of

bamboo paper have not yet been fully tried out in India. They are merelv

in process of experiment. As I said, thore iy on¢ mill making this paper

in Indig at the present time, that is, the Naihati mill ; encouraging results

have been attained. It is quite a recent mill, but it has already brought

its works cost down considerably below the works cost of the very much

older grass mills, and that is an encouraging sign. That mill is trying

out one of the processes by which you can make paper from bamboo pulp,

namely, the sulphite process, but it cannet try out the matter properly

because though it is a mill which was designed and built and has a power

plant equipped for iwo paper machines, so far only one paper machine

has been installed ; and the result of that is of course that costs must be

high, because the overhead is so great. Then, again, there is another

process, the soda process. That has not been tried at all in so far as

bamboo paper is concerned, and moreover very important modifications .
of that soda process have been developed at any rate on a laboratory scale

at Dehra. 1 refer,to what is called fractional digestion.

Now the Tariff Board consider that both those processes ought to be
properly tried out, the sulphite process and the soda process, and therefors
they are not able to commit themselves at present to a final decision whether
we should embark finally on a permanent policy of proteeting the bamboo
paper industry. Consequently, they make what I might call ad snterin -
_proposals. In the first place, their first proposal is that on writing papery
and certain classes of printing paper the existing duties of 15 per cent.
«d valorem should be raised to a specific duty of onc anna. They suggest
that those duties should be imposed for a period of 5 years and that
they should be imposed on writing papers and on ccrtain classes of
printing, paper. In addition they suggest that a loan or a guarantee
of debentures should be given to the Indian Paper Pulp Company to
enable them to instal a second paper machine at Naibati. The Taritf
Board say that that second paper machine would cost Rs. 10 lakhs. I
understand that the cost will be rather greater, but mnot very much,
Thirdly, they snggest that an inquiry should be made into the prospects
of the mill which is being constructed at Rajahmundry and that if that
inquiry satisfies the Government of India that the prospects of that mill
are really good, then a loan, or similar assistance, should be given to
the Carnatic Paper Company which owns that mill to enable it to try
vut this soda process. The ITouse will of course observe that that 31 a
complete scheme, all the parts of which are interdependent. The tariif
protection is intended to keep the industry alive, while these processcs
arc being tried out. I do not propose to discuss the question whether
the actual rates proposed by tho Tariff Board are right or not. I think
that we must aecept the Tariff Board’s opinion in that matter. I wi!l
not say that the protective duties which the Tariff: Board propose aro
light duties, because they are not, but the Government are quipe pre-
pared to accept the finding of the Tariff Board that those duties are
the minimum necessary: for the purpose in view. I should also like
to say that the Governnent quite accept the finding of the Tarilf Board
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that we ought to make an effort to protect the bamboo paper industry
for a period of years in order that these possibilities may ve tried out.
There is no difference between the Government and the Tariff Board
in that matter and 1 can assure the House that we on these Denches
are just as anxious to get ahead with this matter as any one in this
House can be. But there is a difference of opinion between the Tariff
Board and the Government and that is on the question of subsidies,
and I should like to explain that it is because of that very difference of
opinion that I have procecded by means of a Resolution instead of put-
ting up my proposals in the form of a Bill. I understand, Sir, that
according to the rulings given by your predecessor in the Chair, it
would not be in order for any private Member of this House to propose
subsidies in a Government Bill which proposes only tariff duties. And
it is because the Government were anxious that the whole matter should
be open to the discussion of the House that we have elected to proceed
by Resolution, so that we may discuss the whole matter.

1 should like to explain—and I conceive that this is my main duty—
‘very brietly the reasons why the Government have found themselves
compelled to differ from the Tariff Board in regard to this question
of subsidies. 1 will take first the proposed subsidy to the Naihati Mill.
This mill is owned by the Indian Paper Pulp Company. I am quite
prepared to admit that the proposal is in a way an effective proposal
and it is a logical proposal. It is very important to have this sulphite
process tried out. And it cannot ‘be properly tried out as long as this
mill has only one paper machine. Therefore, lend it the money and
Iet it put up another machine. I quite agree that this is superficially
an attractive and is a logical proposal. But there are certain difli-.
culties in the way of this proposal which have impressed the Govern-
ment of India very much indeed. The House will realise thut we have
to look at this matter from a slightly different angle of vision {rom
that of the Tariff Board. Now, our first difficulty is this. The Indian
Paper Pulp Company is not even a joint stock company. It is a privata
company consisting, I believe, of three or four shareholders. The second
difficulty: is that one of the owners of the company is the owner of the

* patent process which is now being tried in the mill. The Tariff Board’s

proposal, therefore, is that we should advance 10 lakhs of rupees to a
monopolist in order to enable that monopolist to try out a process which
iy covered by patent rights. That seems to us a very great diffiewity
indeed.  Qur third, and powsibly our greatest diffienlty of all, is this.
We feel that if Government does give financial assistance to industries,
it should be the sort of financial assistance which is equal for all com-
petiters in that industry. Now, you have here a number of mills. Some
of them are making paper from grass and one of them is making paper
from bamboo. They are competing with one another in the Indian
paper market, and we feel very great difficulty in advancing money to
one of those mills and thereby giving it an advantage over its competitors
in the Indian market. We fthink that such a course on behalf of the
rovernment of India would be extremely difficult to justify. More-
over, if we adopt this proposal, we doubt very much ,if we can stop the
subsidy to the Indian Paper Pulp Company. As soon as the Tarid
Board’s proposal was published, we got applications from other companics
in TIndia making paper from grass. They told us that they were
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considering changing over from grass to bambco and they asked that if we
gave financial assistance to thé Indian Paper Pulp Company we should
also give them assistance for installing machinery for making bamboo
paper. I think the House will agree with me that we should have found
ourselves in an exiraordinary difficulty had we accepted this proposal of
the Tariff Board.

Then, again, much the same objections apply to the somewhat
eonditional proposal of the Tariff Board that we should give assistance
to the Rajahmundry Mill. The soda process which it is proposed
should be tried out in the Rajahmundry Mill is also a process which is
covered by patent rights, Moreover, as soon as the Rajahmundry Mill
begins to make paper, then, again, it will be competing with other milly
in India. The Government of India are in a ditferent position in this
watter from a Provincial Government. A Provincial Government, quite
legitimately 1 think,—because the development of industries is a trans-
ferred subject—may give special consideration to industries in its own
province. And if there is one mill only, whieh is a pioneer industry of
that province, then the Provincial Government no doubt can consider
whether or not it should assist that mill. DBut the Government of India
are in a different position. We have to take India as a whole and we
have to consider the industries of the whole of India. Now, I hope
that the House will agree with the proposal that I have put forwaid,
namely, that, had we accepted these particular proposals of the Tarill
Board that we should grant subsidies first to the Paper Pulp Company
and then, in certain contingencies, to the Rajahmundry Mill, we should
have found ourselves in an extremely invidious and difficult position. T
lhope the llouse will agree that in a matter of this kind the policy of
Government should be that it should not discriminate unfairly betwecn
partioular firms competing in an industry. Therefore, we devoted a great
deal of time and care to try and find out an alternative solution. As
I said we are very anxious to carry out the spirit of the Tariff Board’s
proposal. We are very anxious, in view of the Tariff Board’s recomn-
niendation, to do what we can to help on this bamboo paper Industry.
That is why we have submitted this alternative proposal. The Tariif
Roard say : Give this protection for a period of five years. Qur sug-
gestion is that we should guarantee the protection for practically a
period of seven years. The additional two years ought to give both io
the Naihati Mill and the Rajahmundry Mill about just as much money
as if we gave this subsidy. And we suggest that this is a much better
way of achieving the end in view. We hope that, as we are offering the
protection for a period of two years longer than is proposed by the Tari¥
Board, the rharcholders of the Indian Paper Pulp Company and the
promoters of the Karnatic Mills wili be able to obtain from the publie
or put up themselves the necessary money for the trying out of this
process. I have said that we are proposing to guarantee this protec-
tion for seven years, but T must make it plain that if after a reasonahle
period of time we find that no effort has been made to try out these
processes, then we shall again have to come before the House and we
ghall have to consider with the House whether or not we should repeul
this Bill. We shall not be able to take any action of that kind ourselves.
It will be a matter for decision by the House.

I should just like to explain now why we have called the Bill the
Bamboo Paper Industry (Protection) Bill. I have noticed that Mr.
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Kelkar and some others have got amendments down on the paper in
regard to that point. We are following here the recommendation of the
‘Tariff Board. They recommend that we should bank on the bamboo
paper industry and that is the industry that we should protect. Bui I
would draw the attention of the House to the fact that our import duties
would proteet all mills alike. The grass mills will get the benefit of
these enhanced duties ag much as the mills that are making paper from
bamboo. That action, I think, is right, because here again all the mills
which have invested money in this industry will compete on equal terms
whether they are making paper from bamboo or from grass.

Now, Sir, that is my case and it is for this Iouse to decide whether
they are prepared to aceept these proposals or not. The Tariff Board
say that the burden on the consumer will amount to about 20 lakhs
of rupees a year. It is for the House to decide whether they think it
worth while to place that burden upon the consumer. We are pres
pared to aceept what the Tariff Board say on that point. I should like
1w read an extract from paragraph 163 of the Report.

- 4 The iasue which the Government of Indin and the LegisTature will have to
decide is clear and well defined. If no ussistanee is given, it is probable that the
manufacture of paper in Indin will cease, with a somewhat remote prospect of
revival when wood pulp has grown very dear. The question for decision, therefore,
is whether it is wnl'tK while to keep the industry going at what in all the circumstances
is o moderate cost, or whether it muat be left to its fute. For our own part we
foel strongly that the disappeurance of the industry at the moment when the use of
bamboo opens up fresh avenues of development in the future would be very regrettable
und wei‘ ’b’eliem that the proposals wo huve made are in accordunce with the national
uteres

I hope, Sir, that the House will accept the proposal that I have made.
As T have said, we on the Government Benches are very anxious to make
u start in this matter and that we should do what we ean to help this
industry to go ahead. If the IHouse will pass my Resolution, I hops
they will also agree to pass my Bill to-day because this is almost the
last day on whieh, if we pass the Bill through the Assembly, we can
pass it through the whole Legislature.

Sir, I move my Resolution.

Mr, President : It will clear the air if I were to explain
how 1 propose to deal with this Resolution. I propose, in the first
instanee, to allow a general discussion to proceed for some time in order
to afford an opportunity to those Members who want either to support
or to oppuse this Resolution. After that is over, I propuse to take
the smendments in the following order, of course, subjest tv the ques-
tion of admissibility in each case. I propose to take the amendment
standing in the name of Mr. N. C. Kelkar first. Next I propose to
take the amendment standing in the name of Mr, K. Rama Aiyangar,
which is 2 (a), #hd then I will take up the amendment standing in the
name of Mr. Dumasia. After that I propose to take up the amend-
ment standing in the name of Mr. Rangaswamy Iyengar, and next
I propose to take up the amendment standing in the nam= of Mr. K.
Rama Aiyangar, which is 2 (b), and also the amendment standing in tha
name of Mr. M. K. Acharya, both together. Lastly I will take the amend-

sment standing in the name of Mr. Joshi.
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Mr. X. Rama Aiyangar (Madura and Ramnad cum Tinnevelly :
Non-Muhamadan Rural) : Sir, the two parts of my amendment (a)
and (b) practically go together. i .

Mr. President : The Honourable Member will be given an oppor-
tunity to move 2 (a) first, and when that is disposed of, he will move 2 (d)
later in due course.

Mr. Devaki Pragsad Binha (Chota Nagpur Division : Non-Muham-
madan) : Sir, may 1 ask you to say whether those Members who have
nn imerest in the bamboo paper industry will be called upon to declare
their intetest in the industry before we discuss and decide this ques-
tion. I understand, Sir, that on the last occasion when the question of
protection to the steel industry was under discussion, some Honourable
Members were good enough to declare what interest they had in the
steel industry.  Therefore, I request you, Sir, in the interests of fair-
ness and ‘he good name of the Assembly to say that those Ilononrable
Members who have any interest, personal and direct, in the bamboo
pulp industry, should kindly declare it and not take part in the dis-
cussion, I

Mr. President : The Honourable Member will address this inquiry
to thost: who have an interest in the industry and not to the Chair.

Mr. T. C. Goswami (Caleutta Suburbs : Non-Muhammadan Urban) s
It is a well recognised Parliamentary practice, Sir.

8ir Willoughby Oarey (Iengal : European) : Sir, I wish to declare
the faect that I am interested in one of the paper mills, but 1 appear to-day
to speak on behalf of the indystry as a whole, and not for any particular
mills,

Mr. Devaki Prasad 8inha : Including the special mills §
Bir Willoughby Oarey : Yes, certainly.

Rir, we have heard the proposal of the HHonourable Member for the
imposition of a specific protective dnty of one anna per lb. on all
printing papers, with the exception cf a few special kinds, the supply
of which are not &t present obtainable from the factories in this
country, and with the proviso that such printing paper shall eontain
less than 65 per cent. mechanical wood pulp, and on all writing paper.
This proposed increase in the present duty is about 4 pies ver Ih, over
the existing duty of 15 per cent. ad walorem, which, at the present price
and exchange, is equal to about 8 pies. We have been told by the Tarif®
Board and by the Honourable Member that this proposal is made with
the idea of fostering the growth of bamboo pulping in India, and paper'
made from bamboo, and I was very glad to hear from the Honourable
Member’s closing remarks, that it is with the idea of also supporting the
present established industry both working this fibre and also as a matter
of necessity to assist the mills working with other fibres that this tarif is
proposed. This is essential, because, as at present constituted, the .
majority of the mills are not working bamboo ; some may never be
able to work bamboo, but others will. There are at present eight mills
in India, come of which have been shut down for considerable periods
owing to the rise in exchange and increase in post war costs, but chicfly
due to foreign competition assisted by the exchange. It is for this reason,
they are unable to pay any dividends, that they have arrived at the
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present position. ‘We have persistently applied for the protection of the
Indusiry, in fact ever since the Industrial Commission first sat in 1916,
From the year 1910 onwards, Germany and Scandinavia both, hut prin-
cipally Germany, made a dead-set at the Indian market in all kinds of
paper, and for 18 months before the war, and for some period aftler
the cominencement of the war, they were unable through this intensive
foreign, c-umgetition to show anything in the way of profits. T do not
attempt to define ‘‘ dumping . It is altogether too controversial, but
the fact remains that the surplus production of mills in other countries
was put down here in India and sold at prices which to the best of eur
information it could not be produced at, and helow the priee in those coun-
tries themselves. This gives rise to the belief that now, as then, the same
position is being reproduced. The war assisted the Indian mills to muake
gowl profits for a time, out of which some of them were able to pay their
shaveholders for a short time dividends whieh gave them an average
over the previous ten years of about 10 to 12§ per eent. thus eompensat-
ing them for the years in which they had received nothing. This, [
think, 8ir, the House will agree, is after all a fair return. ‘The balance
of profits during this short period of prosperity was placed to reserve,
depreciation, renewals on machinery, modernising plant, and generally
attemnpting to put the mills in a position to meet competition as far as.
possible when this period of prosperity had come to an end, as it was
anticipatcd it must sooner or later do and as a mater of fact it has done.

I think, Sir, it will be agreed that this was a reasonable method of
dealing with these cxceptional profits for the benefit of the industry’s:
future. As a result—here I am venturing to differ slightly from the
opinion of the Tariff Board—these larger mills are now to a great extent
modernised and up-to-date as compared with paper mills of the same
age in other countries. Hopes were entertained that post-war conditious.
would prevent the very keen competition which existed biefore the war.
The general slump all over the world has proved that this is not to be
the case, und for the past two and a half to three years the industry
has again been faced with much the same sort of competition, assisted
still fyrther by depreciated foreign exchanges, which they suffered from
before the war, with the result that the appeal for protection has been
made in order to avoid the complete extinction of the industry, which
otherwise—if the present recommendations of the Tarif Board had not
been secepied by the Government—must have occurred. We are indebted
to the Covernment for their referring our claim to the Board and

. giving us a chance of making our case, and on the prineiple of the half loaf'

for their accepting the DBoard’s recommendations—at any rate
as far as they have done. T should like also to say that the industry is
indebted to the Tariff Board themselves for their very keen and earnes:
endeavours to get down to the situation, to the actual facts, and to deal
with them in the best way, and for their very courteous and helpful
methods of examination. (The Honourable Sir Charles Innes : *‘ Hear,
hear.””) During the whole period when the examination was going on,
T should like the House to realise that the industry has not beem sitting idly
waiting but has been continuously pressing forward with improvements,
in qualitier of paper, in modernising of plants, in new systems and methods
tending to reduce cost,—some of which arose out of suggestions mada
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\
by the Doard during examination, but many of which were alrendy in -
.the programmes of the mills which had so far survived but which they
had not had the funds to go on with, and some of whici still remain
necessarily to be completed. This line of action was taken in the con-
fident hope that the Tariff Board and the Government and this lHouse
would rceognise this industry as one essential for the country, and would
make some recommendation to save it, such as this which now lies before
the Ilouse. And I trust, now that the Government have made their
recommendation, that the House will justify the faith of the imdustry
and will accept it and put it into immediate force. India, no less than
other countries, must have this essential industry firmly established all
‘the time. 'There were 8 mills, of which 5 only are at present working, one
of them enly tentatively, and @ith their Local Governments’ support,
and the remainder working on reduced outturn and showing a steady
monthly loss. This last condition, as 1” have already said, has been one
of the regular features of the industry for the last two years or more and
1 am advised that, unless this protection is afforded by the Assembly, there
will be no alternative but that the remaining mills also will close and the
industry will be lost for ever to India. We have heard some remarks
from the lionourable Member already on the subject of the possibilily
of 1his industry having to close down. I would like the Jouse to con-
sider what this would mean. Primarily it would throw many thousands
of men snd women out of employment—men and women of a class
trained for the last forty years or so in paper-making and practically in
paper-making only. It would mean a loss of wages to the country from
this indusiry of 293 lakhs per year, (which includes 8% lakhs paid
annually to labour upeountry for collecting the raw materials which the
" industFy uses) ; a loss of 16§ lakhs direct revenue to the State in railway
‘freights, 2} lakhs loss to Government for royalties. It would also mean
endangering the rosin trade, built up by the Forest Departmenr, of which
the paper mills are the best customers by a long way. It will also mean
a certain loss from rates and taxes, and also the throwing on to the markets
of lurge uantities of coal, lime and all sorts of other indigenouy materials.
There would be also an almost certain impossibility of being able to
revive the industry if once the present mills are allawed to close. I say
this beeause, even supposing India has a vast store of vaw materials in
the future, when the scarcity of wood supplies raises the price of wood
pulp to a figure with which perhaps Indian pulp might compete, yet
those who might otherwise have been tempted to come in will certainly
think twice when once the industry has been allowed to die out. And
even supposing capitalists bold enough might be found, yet even then the
whole work will have to be done over again to re-establish the industry.
Another danger which I think has already been pointed out but I think
not clearly cnough would be one which it is possible to read fron: the
lessons of the war. I remember when giving evidence before the Indus-
tries Commission the question was raised as to why it was necessary to
protect ap industry of this kind. Why not let it die ! It was agreoed
then, Sir, that paper must be‘one of the essential industries of the country,
in the event of war. And there were two or three years during which the
supply of paper from outside the country for military purposes, post
and telegraphs, railways, hospitals, general administrative government
work, and so forth, was almost entirely provided by the mills then
exisient in the country. Further than that, the mills then in -the
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country supplicd the Ceylon Government post and telegraphs and as
tar aficld as Hongkong and even Australia, owing to the fact that,
while transport was possible from India to these countries, transport
from Europe was not. In the same way transport from Lurope was so
continuonsly interrupted that over and over again all thesc activities
which 1 have mentioned, and the Press itself, would quite possibly
have had to close down temporarily and the general administration
would have been seriously interfered with, to say the least of it. In
this way, I may-claim that perhaps the paper mills are just as essential
a part of the life of a country, particularly a large country like India,
as steel works or any other industry. & *

There are two main objections which, as far as one has been able to
gee from objectors’ cvidence and’ from press reports, have been raised to
this small additional tariff which is now being proposed—(Mr. Devaki
Prasad Sinha : ** Sthall ?'')—and they are on the score of education

12 Noox being made to some degree more expensive, and
o sccondly that the publishing industry in the
country might suffer with a slight increase in the price of cheap literature.
It is recognised by the industry that cheap literature and cheap education
are both essential, but the incidence of the increased tariff is infinitesimal
per head when you come to education, compared with the cost of the other
essentials for educating the people, such as school buildings, land, furni-
ture, teachers and all the other essentials. Apart from this T understand
that a great deal of the primary education is conducted with the use of
slates and black-boards, so that the argument with regard to edgeation, .
when you get down to it, is really not a very strong argument. Then, with
regard to publishing, the idea is not so much to raise the price of paper
from the indigenous mills by this tariff but to suggest to the consumer
that he should, as far as possible, use the produect of those mills instead of
foreign goods for his printing. What the industry wanfs is to regain its
markets and get the quantities which will enable them to work at full out-
put and so to reduce their overheads, which markets at present, without
this small increased tariff, they cannot hold because of foreign competi-
tion.

As regards quality, improvements are taking place constantly with
the introduction of the better methods which have become possible by
the expenditure of the reserves on plant, and I have here with me a book
of all the qualities of the mills which will show that there is very little
indeced of ordinary printing or writing papers which the mills eannot
make even to-day with the exception, of course, of specialised qualities made
from fibres not existing in this country, and with which the industry
cannot at present be expected to compete. The question of quality is one
which is always receiving attention and I think I am not wrong in saying
that it has in the last two or three years been vastly improved and with
better processes will improve still,

As regards the Press, Sir, those presses which have always used or
can use foreign mechanical paper will still be able to uso it because we had
a discussion with the Tariff Board and willingly withdrew the request
for protection of this class of paper and of any other defimite classes of
papers with which we cannot compete. Those, an the other hand, of the
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presses who have been in the habit of using Indian made paper will still
be in & position to do so, perhaps even more advantageously than now, when
it is clearly understood that it is market and quantity that the industry
asks for, not s» much an increase of price.

One further argument which may be fairly used in favour of this
inerease in tariff is, I think, the fact that the Directory of Tariffs of all the
world shows that every country in which paper is manufactured at the
present time has taken stringent measures by tariffs to protect _its facrories.
if 1 might give a few figures, Germany at the present time protects
printing paper and writing paper at specific duties varying from 18 to
32 per cent., America 14 to 59 per cent., Japan 10 to 16 per cent., Canada
25 per cent.,, and France, Belgium, 1taly, Scandinavia and other compet-
ing countries have all in the same way large tariffs in protection of their
own mills, so' that India will be by no means singular in wishing to pro-
teet this industry and keep it alive. I think, 8ir, this is probably evidence
that these couniries all ieel that paper mills are an essential part of their
national life and that is why they wish to keep them going. Free trade
as a principle is no doubt very sound and it has been of the very greatest
value to some countries, but in an industry such as this, where every other
country protects itself, free trade is surely an anomaly to the country
which does not.

I believe and hope, Sir, that I have said enough to convinee this
Assembly of the desirability of this measure as proposed by the Govern-
ment, and T repeat that the industry is duly grateful for this consideration
which, T hope, will to-day reccive the imprimatur of the House., This, if
done, will encourage the industry to expand, and revive hope in the minds
of those responsible for conducting the industry, who are themsclves so
largely finaneially interested in seeing it expand. I would remind the
House that this is an industry in which a preponderating proportion of
financial interest is now Indian. Even in those mills which are apparently
run by European firms that is the case. The majority of my own mills’
shareholding is in Indian hands, and four of our Directors are weil-known
Caleutta Indian business men, and I believe that some of the other mills
which are not entirely and absolutely owned and run by Indians have the
same record to show.

Tt is also an industry in which there is a possible future for many
Tndian educated men to take part. The question has been ‘raised by the
Tariff Board and elsewhere as to how far the industry is prepared to teach
Indians the trade. . Well, Sir, ever since I have known it, there have been
opportunities given to men to come and learn. The Indian mills, of
course, have sent men abroad or had them taught in India and they are
now doing work in those mills. Tn the other mills a great deal of technical
work, such as Chemistry, which is most important, is already in the hands
of Indian educated trained men. We have in the mills in which I am
particularly interested 5 Indian apprentices in training now. I would
reccommend in this as in other technical subjects that it would be ad-

vantageous for young men of sufficient education and a good physique, .

which is necessary because it is a hard, damp and trying industry, to take
a portion of their training in some other country where mills are more
varied in type and where processes are more constantly being remewed
than has been possible in India up till now, and where also they would have
the very great advantage of first-rate technical schools and imstituteg
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within easy reach. A training of that sort would fit men of the right
. kind to come into the Iadian mills and take the place of technical men
whom at present we have to import. It may perhaps even be possible o
suggest to the Government that they might provide facilities in the way
of special technical training by scholarships abroad.

The Honourable Member and the Tariff Board both mention a possible
expansion in bamboo. I should like to say that in addition to the sul-
phide process about which the House has been told the soda process has
been worked in the mills with which I am connected and we have experi-
mented with it for many years in fact ever since 1912. We have made
considerable quantities of paper from bamboo by the soda process and
have worked both for ourselves and for Government in pure pioneering
work since that date, and have at the present time a plant ready in the
country for erection. So far, the failure of markets has prevented the
raising of capital to enable this to be gone on with. There might have been
much further development in this direction perhaps in Burma but for ihe
fact that the Burmese Government made conditions very difficult by not
being willing to give a concession for longer than 21 years for the work-
ing of bamboo, which of course was a period insufficient to assure the
return of capital even on a successful venture during that time. Also
other difficulties existed in Burma in the direction of the riparian rights
on the big rivers, the bamboo cutting rights, and so forth, which were
vested rights and which it was very difficult indeed to overcome. The
passing of the tariff will encourage those responsible undoubtedly to go
on with it, possibly elsewhere, and to work it so as to get commercial re-
sults as soon as their finances permit. I think very likely that other milly
in addition to those that have already touched it or those which are
proposing to do so, will be encouraged by the increased security of markets
to consider the use of bamboo in paper making in due time, by which time
those who are at present working will have obtained a certain amount of
definite commercial results. I would suggest that when the time comes
these processes and the assistance of them may be taken further into eon-
sideration and if nccessary some assistance given later in making this
development easier. In the meantime, the pioneer work will go on, and
if successful, must be a great asset to the country,

_If T thay be allowed onc criticism of the terms of the Bill, it is the
omission of Browns and Badamis from protection. These are commonly
used as writing papers, and are by no means only to be included under
the heading of wrapping papers. Then also Manillas should have been
ineluded as these are the chief source of Indian posteards and also the
Indian quality has a large general sale which will now probably dis-
appear. Another point of criticism which I wish to make is that no
provision has been made to protect the trade against rises in exchange.
On page 30, paragraph 47 of the Tariff Board’s report they state :

‘‘ The tariff machinery must, howover, make provision to safeguard industric
from the injury they may suffer by sudden Buctuations in a:chnnge.”m e

Bir, I submit that the Government Resolution and proposals do not provide
this machinery. We have seen the pernicious effect of this omission in
another case by which another industry has been forced to come again
and again to Government in order to make up the necessary margin to
enable them to live, which was anticipated when the tariff was imposed
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they would have had, but of which they have been robbed by the succes-
give rises in exchapge. Sir, it seems to me that the present would have
been & favourable opportunity for starting a machinery such as is men-
tioned, which would in this trade and in others have obviated this
constant need for applieation for further assistance, with all the waste
of time to the industry itself, 10 the Government, and to this Assembly,
involved in each instanee. 1 admit that there are very well known diffi-
culties and that other countries which have attempted this automatic ad-
justment have found it difficult. -But which is better—to face these diffi-
culties now at the outset of a fresh tariff, or to face a possible and almost
certain reeurrence of these applieations for assistance ¥ 1t seems to me,
Sir, that it should be possible, although those more versed in the gpecial
line of tariffs may possibly say that there are diffieulties even in this—it
seems to me that it should be possible to make a half-yearly adjustment,
not retrospective, but eovering the following half-year automatically by
taking the average rate of exchange for six months and fixing a duty based
on it as the rate for the following six months.

Mr, B. Das : May I know whether the Honourable Member wants
10 fix the exchange at 1s. 4d. or 1s. 6d. ¥ What is his idea about the fixity
of exchange ?

Sir Willoughby Oarey : I am not talking of fixity of exchange at
all.

Mr. B. Das : Would you like to have a fixed rate of exchange for
such periods of six months ?

8ir Willoughby Carey : No, Sir. I think the Honourable Member
is not following me. 1 should be very pleased to discuss that with the
ITonourable Member at any time. An arrangement of this sort should
not surely eause a great deal of trouble in the Customs, and would ensure
that whatever the rises were in exchange, soouer or later the industry
*would recoup their losses. This industry has been driven very hard
against. the wall in the last two or three years, and is very nearly at the
end of its tether, and therefore even if 1 trespass in making this sug-
gestion T trust that 1 may be forgiven, and I reecommend it to the con-
sideration of Government if exchange rises. The Ilonourable Member
when speaking of the grass mills said. . . .. -

Mr. President : Order, order. Considering the great importance of
the subject I have allowed him sufficient indulgence. I hope that he will
now bring his remarks to a close.

Bir Willoughby Oarey : Very well, Sir, I will finish at once. I
have now placed the case before the House. Owing to the peculiar
circumstances of the case which have been explained to us, in order to
prevent any possibility of the passage of the Resolution and the Bill
being delayed until the next Session, with the certainty of the country
being flooded with foreign goods, I would request the House to accept
and pass this Resolution and in due course the Bill, to-day. I sympathige
with many of the amendments on the paper but much of what the Honour-
able Sir Charles Tnnes has told us seems to me to deal with a good many
of them and T accept his explanations. For the time, therefore, I trust
that none of them will be pressed to the point of Jeopardising the passing .
of the Resolution and the Bill to-day, and so at least give the trade the
half loaf to keep them from immediate starvation.

1172LA 8
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Mr. Devald Prasad Sinha (Chota Nagpur Division : Non-Muham-
madan) : I rise to oppose this Resolution wholesale. Sir, for
a long time we in this country have been accustomed to many kinds of
epidemics. People suffer from the epidemic of plague, the epidemic of
cholera, the epidemic of small-pox, but under the new regime of the
Reforms Act u new epidemic has been let loose upon the people of this
country in the form of an epidemic of protection. (An Homourable Mem-
ber : ** What about unemployment ?’’) Sir, a year ago we were discuss-
ing whether to grant protection in the form of bounties and protective tariffs
tc the iron and steel industries in India or not. Some of us apprehended
that once we encouraged the policy of protection we shall be flooded with
applications for protection from all parts of the country. Well, 8ir, our
apprehensions have now proved true.

Mr. A. Rangaswamy Iyengar : It was a certainty all along.

Mr. Devaki Prasad Sinha : We have in this country an infernau
nuisance called the Tariff Board which invites all people to come before
it with a begging bowl and we have here a benign Government which listens
to all applications forwarded to it through the Tariff Board for inflating
the dividends of a few capitalists. Sir, T know that my humble voice
of protest against this policy of robbing Peter to pay -Paul will not have
much effect here, but I feel that I shall be lacking in my sense of duty
to my constituency and to my country if I do not in unmistakable terms
declare that the present measure which is supported in the name of Indian
pationalism is no patriotic cause at all but a measure for deceiving the
large bulk of the nationalist population in this country who are guided
by vague ideas of patriotism into doing things which are clearly against
the interests of the vast bulk of our countrymen. (Honourable Members :
‘“ Question.’’) Well, Sir, my Honourable friends do question this, I know
that, and I also know the reason why my Honourable friends question i¥.
‘Well, Sir, the arguments which we have heard this morning advanced—I
fully believe in the public interest—by my Honourable friend 8ir
Willoughby Carey are the usual arguments advanced in favour of pro-
tection whenever protection is demanded by any capitalist. We have
been told, and very cleverly, that the first danger which faces us is that
a large number of labourers will be thrown out of employment. Well, Sir,
the concern which our eapitalists show for the cause of labour and the
interest which they manifest in labour employed in certain industries
are well known to Members of this House. Capitalists in India more than
capitalists elsewhere regard their own dividends and the profits of the
middlemen as the first charges on their industry and the protection
which they demand at the hands of Goverament is not protection for an
industry which they describe as a national industry but protection for
their own dividends and protection for the profits of the middlemen.
Weé have been told that if the paper industry is allowed to sink down, it
will be very difficult to revive it again. If it is an industry in which
‘there is something intrinsically wrong, and is incapable of ecompeting
with industries in other countries, then it is the duty of th& capitalists
first to improve their machinery and to bring about a better method of
production because after all when this industry prospers and when they *
are enjoying dividends they would not come to the State and return the
money which they have taken from the State in times of necessity. The
income and the dividend which they will derive if this industry prospers
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will all go to fill their own pockets. If it is an industry whieh is described
as a national industry and which, in the words of Sir Willoughby Cerey
it is mecessary to preserve for the maintenance of the national life of
our country, then I believe that the only effective remedy that can be
applied to remove the present diseases in the industry is te nationalise
that industry. If the capitalists want subsidy, there is no difficulty in
finding money, but when we want to be given what really belongs to us in
justice and in equity, then my Honourable friends the capitalists and the
bogus capitalists of this House like Mr. B. Das and others raise the bogey

of poverty before us.

Mr. B. Das : Is the Honourable Member entitled 1o call me a bogus
capitalist ?

Mr. N. M. Joshi : Is ‘‘bogus capitalist’’ a Parliamentary expression ?

Mr. Preaident : Mr. Devaki Prasad Sinha.

Mr. Devaki Prasad 8ivha : I know, Sir, that capitalists are always
adepts in the art of making their own material necessity appear as moral
virtues for a country (An Honourable Member : *‘ Like lawyers.”’) The
demand for protection in this country is backed by the patriotic senti-
ments of a large bulk of edueated opinion in our country. I admit that.
I do not overlook that fact, but the fact that at present the majority of
educated Indians are in favour of a policy of protection is due to the
widespread propaganda carried on for securing their favour by the
resourceful and unserupulous capitalists of this country. (Honourabls
Members : ‘“ No.”’) I hope that some day we shall realise that the Indian
capitalists are ‘as much a danger to our country as the British Govern-
ment itself.

Mr. B. Das : Mahatma Gandhi says so.

‘Mr. Devaki Prasad 8inha : Mahatma Gandhi says so and his inter-
pretor Mr. B. Das explains his views to us. Protection, if it is necessary
for any industry, should be given first of all to that industry which is
the oldest .industry in the country and which feeds all other
industries, mnamely agriculture. If agriculture——which 1 do
maintain, in spite of the laughter of my agriculturist friend
Mr. Gaya Prasad Singh, is the largest industry—receives protection, the
purchasing power of the community will increase and the demand for
all artic'es produced in the country will consequently increase. The
result will be that all our native industries would receive a natural
stimulus which no State aid can provide. Although we listened to the
speeches of His Excellency the Vieceroy -and His Lordship
the Secretary of State about their proposed programme for
an agricultural revival and an agricultural improvement in this
country, when we come to concrete facts we find proposals
for protection to be given to industries that are anything but national.
In this case we are discussing whether we should grant protection to
the paper industry or not. To put it plainly we are discussing whether
we should impose .a tax upon education or not. In my province at any
rate, the average cost of educating a boy in the primary schools is about
Rs. 8 per year. My Honourable friend Sir Willoughby Carey says that
‘the rise in the eost of education of a boy will be very infinitesimal. Woell,
Sir, I ‘do not know what experience my Honqurable friend Bir
Wlﬂ:}li?g&? Carey -has of primary edueation in.the rural areas. In our

s
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province at any rate I find that whenever we make proposals for
the expansion of primary schools and for educating more boys
in the three R.’s we are faced with the difficulty of finding
money, although any amount of momey which can be spent on
spreading primary education would be so much benefit conferred
directly on our people. Here in this-case, Bir, we are imposing taxes upon
the spread of knowledge and the spread of democratic 1deas in our
country. Then again the tax on paper will also produce
a very bad effect upon vernacular journalism in this country. (Cries of
‘“No, no.”’) Yes, it will. If my Honourable friends will only have the
paticnce, I shall explain what I have to say. It is well known that if
one kind of paper receives protection and the price of that paper goes
up in the market, then it has its effect upon other kinds of paper as
well, and, Sir, I believe that the first industry to be affected on account
of protection being given to the bamboo pulp paper industry would be
the vernacular press in this country. (Laughter.) Well, 8ir, I believe
that in due course this Resolution will be passed and in a few minutes
we shall also have on our Statute-book a law declaring the grant of pro-
tection to the paper industry, and I also believe that next year the
paper industry will, like the Tata iron and steel industry, come up for
additional protection from us. I believe that our patriotic leaders,
like Mr. Jinnah and others, will say, ‘ what does it matter if we take
60 lakhs or 20 lakhs or 30 lakhs from the taxpayer Y Let us pay that
to the rich industrialists in Bengal or Bombay.” Well, Sir, I know that
with many of our countrymen the demand for self-government is
nothing but this : they want an unrestricted right to exploit the vast
bulk of our countrymen undisturbed by capitalists abroad. (An Honour-
able Member : ‘‘ Question.”’) (Cries of ‘‘ Hear, hear.”’) 1 do hope
that in the mnear future we shall realize the dangers from this
mischievous policy which is being pursued by a seetion of our country-
men. To-day we have not got the resources with which the insidious
propaganda that is carried on by capitalists in all parts of the country
can be combated, but I hope that the conscience of the people of our
country will soon be roused and they will realize that a demand for
protection in the name of a nationalism is nothing but a demand for
self-aggrandisement at the cost of the vast bulk of our countrymen.
For ‘these reasons I oppose this Resolution, which I submit is the first
of a series of proposals for granting protection to various industries
that do not deserve any protection at all. (Applause.)

Mr. Narain Dass (Agra Division : Non-Muhammadan Rural) : Sir,
1 would not like to give my whole-hearted support to the proposals of
_the Honourable the Commerce Member. The best that I can think of it is
" that, so far as the recommendations of the Tariff Board in favour of
fostering the paper industry are concerned, the Honourable the Com-
merce Member has given but a step-motherly treatment. If we turn
to page 93 of the Tariff Board’s Report, we find their main recom-
mendations in very clear terms. I will not read the whole of that, but
I would refer to a very small passage :

‘‘ The two aspects of our proposals may be summed up in this way. In order
that the manufacture of bamboo paper may be kept alive during the next five yenrs
and its possibilities thoroughly explored, two things are necessary, namely : (a) Tho
raising of additional capital not exceeding Rs. 20 lakhs in all” (b) An average net
ﬁn_ce for white printing and writing paper of about Re. 560 a ton at the ‘mill.

either of these remedies will suffice without the other.’’
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The Tariff Board clearly say that the one recommendation,
divorced from the other, if brought into operation will lead us nowhere,
and I do not know, Sir, why one of the main recommendations-has been
left out. One will find from"the interesting report that it is not only
the protection of the paper industry that is required at the present
moment ; there is a good deal to explore, there is a good deal to
experiment with, and it has been definitely laid down that capital, at
least for the paper industry, will be very difficult to raise. That is why
they make it as one of the main recommendations. Sir, the inquiries
of the Tariff Board not only in respect of this industry, but T should
say, concerning all the industries that have heen referred to them, are
distinguished by a thoroughness which perhaps we do not find in other
inquiries. I will just refer to the well-deserved eredit given by His
Excellency the Viceroy while speaking in general terms of the few
inquiries entrusted to the Tariff Board. Such being the thoroughness,
such being the level, the standard, of its inquiries, it is all the more
regrettable that their main recommendation has not been incorporated
in the Bill. "Sir, many exemptions have already been made in this
report. All the newsprint has been exempted from the operation of
the duty and many more kinds of paper besides. No sort of restriction
is going to be imposed upon them, and they have tried to meet the
situation from every point of view ; and the minimum of help that they
can think of, having in view all the factors of " the situation before
them, they have incorporated in their recommendations. Sir, when we
have once committed ourselves to the principle of protection, the bogey
of cost, small and trifling, need not stand in our way. If we keep in
mind the words of the Tariff Board, ‘‘ keeping the indnstry alive ”’,
then we will realize that it is not a question of stimulating their
development ; it is a question of maintaining their very existence, their
very life. If so, i= the question of a small rise jn prices going {0 stand
in our way ¥ But they have not ignored that point of view also ; as
I have submitted, they have exempted from the operation of their
recommendations a very large volume of paper which is used hy news-
papers and known by the name of ‘‘ newsprint .

I will not say anything, Sir, about the particular views given
expression to by the Honourable Mr. Devaki Prasad Sinha. Those
views, so far as we are concerned in this country. are chiefly outlandish.
They may apply in the case of countries of established prosperity, but
8o far as our poor country is concerned, so far as our industries are
concerned, I think i{ is a more or less parrot-like repetition of certain
principles which are not at all applicable to our country. Sir, with
regard to that propaganda, I do not know what messengers and what
rmisgarier have gone to our Honourable friend Mr. Devaki Prasad
Sinha and carried that tale. Sir, I am living amongst eapitalists, T am
living amongst industrialists, T am living amongst shopkeepers.
Nobody came to me and made any insinnation. How does he lay snch
a charge at the door of the capitalists and industrialists 7 Are they not
going to foster the industries. are they not going to apply their experi-
ence to the good of the country ¢ Are they going to he seared away
by the insinuation of a propaganda ! Who carries on the propaganda
and what for * Here is an important industry which is in a dying
condition, and here are the findings of very disinteresfed people (the Tariff
Board) to keep the bamboo paper indusiry alive, and I think that carries
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the idea that the bumboo industry is in a bad way, and that substantial
help should be given to it, in the way of loans as well.

Sir, I believe the paper industry is one of those industries which if
given substantial help will very soon become self-supporting. It is not
the case, I think, with many other industries. We find that it is only a
very small increased production that would suffice to meet the demand
of this country, if it is not very fastidious in the use of fine paper so
far as ordinary wants are concerned ; and it is all the greater reason why
this industry should be given all possible help. Giving a loan should have
heen one of the proposals contained in this Resolution. With these words,
Sir, 1 support the motion so far as it goes, but at the same time, I submit
that it is a rather halting measure.

Mr. E. G. Fleming (Burma : European) : Sir, the Tariff Board in
their Report at page 71, section 111, state : .

‘¢ Five sites were selected by Mr. Pearson and Mr, Raitt as being those where

the exploitation of bamboo as a paper-making material could best be attempted in the
near futore.'’ _ '
Of these, three sites were in Burma. Honourable Members may have
seen an amendment which I have submitted and in view of this para-
graph may have thought that that amendment was frivolous. I iain-
tain that that paragraph of the Tariff Board is misleading and to thosc
who are uninformed it will give a wrong impression. My Honourable
friend Sir Willoughby Carey has already informed you of the experience
his irm had when they attempted to start bamboo pulp making in
Burma, Pegu district. Some 12 or 15 years ago, that is before the war,
the firm I was connected with in Burma investigated the possibilities of
starting the bamboo pulp industry on the reports received from the
Forest Department, but the prospects of the venture proving profitable
on u commercial scale appearced so unlikely that the consideration of the
proposition was abandoned. 1 have it on reliable authority that recently
the area in the Arrakan Division, ncar the port of Akyab, has becn
thoroughly investigated and nothing has materialised, if the proposi-
tions have not absolutely been abandoned. There are sixteen thousand
square miles, according to Mr. Pearson’s estimate of rustling bamboo
jungle, which must be a wonderful sight, one of those places where every
prospect pleases and only man is vile. To turn to Tenasserimm Division
near the port of Tavoy, I possibly am the only person present who has
had the experience of residing in that delectable distriet for any length
of time. My Honourable friend, Mr. Roy, may possibly have visited
Tavoy distriet in the course of his duties and he will know something of
the jungle there. It is admitted that bamboo is very prolific in that
district, but in the Tariff Board’s Report they themselves: state that
conditions are favourable, except that coal would have to be importea
by sea and labour would also have to be imported. These two points T
fully endorse, but there is one further point that the Tariff Board have
omitted to lay stress upon. That is elimatic conditions. With your
permission, Sir. T will read an extraet from Mr. A. W. . Bleeck's paper
on some oceurrences of Wolframite lodes and deposits in the  Tavoy
distriet, which was ineluded in the Records of the Geological Survey of
India, Volume 43, pages 48 and 40 : ' . o
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¢f The fleld-work which furnish all data for this paper, was carried out during
the months of Au and Beptember. Only those who have passed through a rainy
season in Lower Burma can appreciate the difficulties and discomforts of outdoor
work during these months. In a sparsely populated country, where rest-houses are
few and far between, and where roads are either non-existent, or in a very bad
condition, where the jungle is practically impenetrable, and finally where the ordinary
conveyances such as bullock carts, boats and coolies are difficult to obtain, it

was naturally impossible to go very far afield.’’
That note terminates with this remark on the climate :

‘¢ The climate is by no means all that could be desired. The jungles are infested
with moaquitos, sandflies, ete., and every precaution must be taken to guard against
fever. The rainfall is a very heavy one, close upon 300 inches per annum, and most
of this falls between the midc;f‘; of April and the end of October.’’

That, Sir, is the distriet in whiech you would have to import your lubour
to make the bamboo pulp industry. That is the district that the Tariff
Board deem fit to express as a place where the conditions are favourable
for the exploitation of bamboo and for making bamboo pulp. That
statement, ] maintain, is incorrect, nor will it be possible to develop the
bamboo pulp industry in Tavoy district on a large and commercial scale
until some means are found to combat the seourge of Tavoy fever in the
jungles, and transport conditions are improved. On the whole, I submit
that the prospects of developing the pulp industry in Burma still seem
to be a long way off.

(Several Honourable Members rose in their places.)

Mr, President : Order, order. I think if the House desires to make
any headway with the large volume of business that appears on the
agenda, it should proceed in a businesslike manner. I propose now to
take up the amendments and restriet the disecussions to each amendment.

Mr. Kelkar.

Mr. N. 0. Kelkar (Bombay Central Division : Non-Muhammadan
Rural) : Sir, I move the amendment which stands in my name. namely :

‘¢ That after the words ‘ the bamboo ' the words ¢ and grass ’ he inserted.’’

On the general question I need not say anything. T have anxiously con-
sidered the advantages as well as the disadvantages of the duty that is
going to be imposed, and T have come to the deliberate conclusion that
it is in the interests of mv country that this duty should be imposed.
About the amendment, T will say this, that it is intended mainly to prevent
obliterntion of grass as raw material from the minds of the Government
and the publie. which obliteration, T am afraid, will be the result-if the
word ‘‘ bamboo *’ alone is kept in this Resolution and no mention of
‘ grass ’ is made. My purpose, if T may put it in another way, would
be served if the word ‘‘bamboo’ is omitted as an alternative.
T will at once make my position eclear. Not that T objeet tn
the word ‘‘ bamboo’’ being there, but T insist that if the word
‘“ bamboo '’ be there, the word ‘‘grass’’ also as a companion raw
material must be there. You should either take away both the words
or keen hoth the words, for both of them are nearly of equal merits in
the field of raw materials which have been having a trial for a long
time. Grass perhaps had even a longer time of experience than haniboo.
Tt is true that protection, that is now being civen, is taking the form
of an import duty, and therefore the possible henefits of the import
duty will be automatically absorbed by all kind¢ of paper mills in the
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country. I can quite understand that argument, but that very argu-
ment militates, in my opinion, against the speeial and exclusive mention
of bamboo. I1f by the present measure your only object is to give pro-
tection to the paper industries of the country then why should youn
insist upon keeping the word ‘‘ bamboo '’ and insist at the same time
upon omitting the word ‘‘ grass ' ¥ If it were a case of giving a sub-
sidy, as has been adverted to in the recommendations of the repert,
then perhaps there might have been some point in saying that, whereas
a specific subsidy is being given to a particular industry. namely, the
bamboo industry, therefore the word ‘‘ bamboo '’ must be retained.
But if, according to the admission of Sir Charles Innes himself, the
relief to be given is in the form of protection only, then I do not think
there is any harm in either inserting the word ‘‘ grass ’’ along with
‘“ bamboo '’ or omitting both the words from the Resolution as well as
the Bill.

Now, I have tried to understand why the word ‘‘ bamboo '’ has
been retained. [Possibly such a special mention may have been intended
to express the advertence to the judgment passed by the Tariff Board
upon the comparative merity and prospects of paper made from bamboo
and grass. But if you go into the discussion of the merits of both these
kinds of paper, which is contained in the Report itself, you will find
that both these raw materials run almost close to each other in point
of efficiency as raw materials. Any impartial reader of the discussion
of the merits of the two raw materials in the body of the Report will
find that, whereas the Tariff Board started and for some time cven
developed a secrutiny into ihe merits of the two raw materials with a
sort of impartiality, as soon as they arrived towards the close of the
Report and were on the point of making recommendations, the spear
point of partiality was foreed in favour of bamboo, and grass was allowed
to drop through the fingers. The one thing that 1 have observed, in
carefully reading the body of the Report, is this that, though it appears
that the Tariff Board has expressed a favourable judgment for bamboo
and against grass, the judgment is obviously tentative. And who
knows that in course of time, even perhaps a very short course of time,
if the Tariff Board wore again ecalled upon to revise its judgment, it
would not revise that judgment ? The reason is this. A very larye
number of variable factors necessarily enter into the production of both
kinds of paper ; for instince, the crop of the raw material, supply of
coal or fire-wood, or the generation of eleetric power, or the rate of
labour wages prevailing in the locality, the facilities of transport, ets.,
pte. Now, all these are so many variable factors which go either to
make the industry cconomically advantageous or disadvantageons. For
the moment perhaps it happens, acecording to the evidence placed hefore
the Tariff Board, that the Tariff Board thinks that the paper made out
of bamboo has a good prospect bhefore it and its manufacture will be
beneficial. DBut T submit that that judgment must be taken as essentially
tentative because it depends majnly upon so many variable facters.

As for grass, you will find favourdble referendes to it in the body of
the Report itself. Sir Charlés Innes has drawn vour attention to some
passiges of the Réport about bamboo. I would like to draw your
attention to some passages in the Body of the Report relating to grass,
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The Tariff Board has assumed that there is an initial difficulty with regard
to grass. 1t thinks that you cannot get clean grass. On page 64, how-
ever, you will find this passage :

‘¢ This difficulty of obtuining clean sabai grass is only a minor disadvantage,
which it should be possible to overcome.’’

Then later on referring to Mr. Pearson’s evidence the Report says :

‘¢ In giving evidence before us Mr, IPearson said that he adbered to his previous

statements, subject to the t}ualiﬁca.tion that there was more grass in the Bewaliks
than he was then aware of.”’
Here is an instance of an expert Yevising his own judgment and naturally,
as evidence grows, experts will have to revise their opinions hereafter
also. So my contention is that the opinions of these experts on & matter
like this should not be regarded as conclusive and final. All sueh judg-
ments are bound 1o undergo revision according to the evidence dis-
covered. Then on the sume page (65) the Tariff Board makes the follow-
ing statement :

““ On behalf of the Bengnl Mill it was said * the supply of grass is largely
dependent upon labour and transport ’.’’

They have obviously been referring to the variable factors w]nch I have
mentioned. The Report continues :

‘¢ Eliminating these two factors, therc has never been a time when ample grass
hus not been availuble for our requirements, in spite of competition from other mills.
Extension of the railway system opens up vast areas.’’

—that is how unfavourable factors are eventually got over—

‘“ and we look upon the supply of suitable paper-making material in India as

unlimited. ”’
Then on pages 67 and 68 you have the following statements. Before I
read this statement 1 may say that it in generally agreed that grass has
no inherent disadvantages as such. There are no inherent disadvantages
but only extraneous disadvantages, which naturally can be got over under
conceivable conditions of improvement. Paragraph 105 of the Report
[ays :

‘‘ We think the evidence justifies us in aaying that, the eonditions of the Indian
paper market heing what they :re, and with pulping wood at its present price, the
paper mills in India which use sabai grass have no natural advantage in competition
with imported paper, but on tho contrary are at a disadvantage. India may possess

an advantage, however, in so fur as it may be possible to crect gnpar mills in the
immediate vicinity of the raw materials, provided a site ean bo selected where

cheap hydro-eleetric power is available.’”’

That means that, if new coalficlds are discovered, if fire-wood becomes
' suddenly and unexpectedly available, if electric
power schemes are designed and construeted, and
the whole seheme of local conditions improve, then what was at one time
considered to he impossible wonld ut onee hecome possible.  Therefore,
Sir, T still eontend that the expert’s opinion or judgment in a mafter like
this ought to be accepted with caution and not in a cocksure manner.
Here again in paragraph 106 of its Report, the Tariff Board savs :

‘ But the estimate that was placed hefore us *?
-—rpeaking about the effort made by the Titaghur Paper Mills--

‘“ But the estimate that was placed before us of the cost of grase pulp in
such a mill had not been sufficiently considered and is without value, without evidence.
The success of the scheme depends entirely on whethier cheap electric power is
available, and on the Tocal supplies of fire:wood. If the conditions are unsutisfactory

11w
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in these respects, we are not satisfled that thc scheme would reduce the eost of paper
made at Titaghur.’’
That means that, it the conditions are favourable, what was found im-
possible would become possible. Therefore, again [ contend that the
judgment of the experts ought to be regarded only as tentative.

Then per contra, at page 69 we have got considerations set out against
bamboo also. So the House will observe that the merits of bamboo and
straw or grass are very nearly equally, balanced. and it is perhaps I
think only an accident that the merits of Bamboo as raw material have
been regarded as predominant as between the two.

Then, finally, I will only say this, that by way of summing up as it
were the merits, the Report says, on page 80 :

‘¢ It is clear, we think, that the grase mills in Bengul and the United Provinces
could not comtinue production and would have to close down ’’
if timely protection were not given to them. Now supposing the recom-
mendations of the Tariff Board were accepted as the best judgment that
could be relied upon as coming from a body of experts, then we might
have to take up the recommendation, which is now turned down by
Government, of giving an actual subsidy of 10 lakhs to one mill. 1f
that expert opinion were faultless, I ask, why did the Government turn
down that particular scheme of giving a subsidy of 10 lakhs ¥ There-
fore, I think the opinion of the Tariff Board is not infallible, and in my
opinion the Tariff Board has unconsciously shown a sort of undue in-
clination of judgment, I will not say partiality, against grass and in
favour of bamboo.

There is one more delicate consideration which, however, I must
mention. The scheme of subsidy which the Board has mentioned goes
to benefit a company which has no Indian directorate, which has no
Indian shareholders, and which has no Indian capital—precisely the
conditions which have been laid down as guidance for us in affording
any measure of protection to any industry when we passed the scherae
of protection to the steel industry at onc of the previous Sessions of the
Assembly. That again shows, in my opinion, that the Tariff Board pro-
ceeded with a sort of undue inclination in their mind towards a parti-
cular company and a particular industry which, I think, was not quite
fair. Has similar help been given to experiments made with grass as
raw material for paper ? If that could be pointed out, then perhaps
I may acquit the Tariff Board ol this undue inclination or partiality.
Now the Board, 1 think, owes it to itself that ground for objection
should arise to concessions to bamboo paper, or a concern which does
not satisfy the conditions just mentioned.

One other point that I wish to make is that apparently the possibi-
lities of grass paper have not been fully explored and have not been given
up as hopeless. Some mills are at present going on with grass as raw
material, and T think there is just a fair prospect of other mills also taking
to the manufacture of paper with that material. The Saharanpur Mill has
already heen mentioned, but I would in this connection refer to a letter
which 1 received the other day from a friend of mine who ix an enterprising
industrialist and is just going to launch a paper factory in my own
province, the Mahcrashtra. He says this : :

‘f You know, I am interested in a scheme for making paper from grasses in the
Khandesh district. I have had experiments made in Eng from these grasses,



GRANT OF PROTECTION TO THE PAPER INDUBSTRY. 1097

0

and very good paper can be made. I brought out an lish fw to India
at my ?ost, and after getting a favourable report frmﬁnﬁln,. submitted a scheme

to the Bombay Government. The Bombay Government after satisfylng themselves
have given me an agreement in the name of the Becretary of State allowing me certain
concessions to use forest grasses in the Khandesh district, near the Tapti river at
concession rates, My scheme would require a capital of 30 lakhs.’’

—not a small sum—

‘¢ Now the Dehra Dun paper expert of the Government of India wants that my
grasses, although they may bhave given satisfaction to the London expert, must satisfy
the Dehra Dun test. 1| do not know what this means. However, we are confident
that our Khandesh grasses will satisfy Mr. Raitt, the Dehra Dun oxfkett, and I am
usking this gentleman to put to the test these grasses as much as he likes. Meantime,
the Tariff Board wants to give financial aid only to a European firm which wants
to make puper only from bamboo. Bamboo is a good muterial, but it does not mean
that you should shut out gruss from Khandesh if it is found to be a good material’’

That supports my point, that the possibilities of grass as raw
material have not been quite exhausted, for different localities favour
different raw materials. Burma may favour bamboo. In Khandech
perhaps you cannot have any bamboo, but you can get abundant grass
on the river side. If grass is not in the immediate vicinity of industrial
centres, then we can conceive of capitalists taking their concerns and
mills right up to the place where you can get the raw material and
if in course of time we get good control, as we want it, over the 'adminis-
tration of Railways then we can make the Railways arrange for zon-
cession rates for the transport of manufactured goods from the factories
to the markets. My point is that the industrial survey of the country
from this point of view has not been completed, and who knows that
the industrial survey, if it is pursued in the proper spirit, will not dis-
close new coalfields, new schemes or possibilities of electricity, new
fields of labour and new facilities of transport. If all these are realised
then what was impossible becomes at once possible, and you will find
that grass has in its favour predominant advantages over even bamboo.
We have seen that the owners of mateh factories, for instance, are al-
ready thinking of removing their factories from industrial centres to
the forest where they can get raw material enough. .. ..

Mr. President : The Honourable Member has exceeded his time.

Mr. N. C. Kelkar : And I have finished my speech, 8ir. For all
these considerations it would be unjust to confine the protection to
bamboo ind to condemn grass.

“Diwan Bahadur M, Ramachandra Rao ((Godavari cum Kistna :
Non-Muhammadan Rural) : Sir, the only point that T would like to raise
is whether this Resolution which says that there should be an imposition
of protective duty should in its terms confine it to the bamboo paper and
paper pulp industry. The Honourable Member who has moved this amend-
ment himself referred to the contemplated construction of a mill at
Saharanpur which would be really.fed by grass. That being so, it is quite
¢lear that the imposition of the duty may help not only the bamboo but
also the grass industry and every other mill which manufactures paper
in India. On page 82 Honourable Members will find that the evidence
leads us to think that the manufacture of paper out of sabai grass would not
he possible in any other region in India under a system of absolute free
trade. Turthar, Sir, the cnly point for consideration in regard to this
awmendment is whetter it is absolutely correct that ihe imposition of

* Speech not corrected by the Honourable Member.
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protective dmy v-01id only help the bamboo paper and paper pulp indus-
try. It is quite possible that some of this protection would also reach
milis which are now using sabui grass and in that respect i think there
cnn be no quarrel at all between the proposal of this amenament and that
ol the Honourable Sir Charles Innes, for after all what matters is Lhe
srotective duty, and that duty helps not only mi’ls which now manu-
aoture bamboo paper but also those that use sabai grass. Otherwise, it
would lead to difficulties. llonourable Members will also find that in the
Title to the Bill my IHonourable friend uses exactly the same wordr :

‘“ to provide for the fostoring und development of the bamboo psps.r industry
in British India.’’

Therefore, Sir, this protection would be a help not only to mills whick
now use paper pulp but also sabai grass and it seems to me that he should
bring the Resolution into conformity with the actual facts.
(Mr. Devaki Prasad Sinha : ‘‘ What will be the cost ? ')

Mr. Abdul Haye (East Punjab : Muhammadan) : Sir, T rise to give
my whole-hearted support to the amendment of the Honourable Mr.
Kelkar. In doing so, Ip?vant. to examine the position that has been taken
up by the Honourable the Commerce Member. I propose to examine
this position in two ways ; one is with a light heart and the other is rather
seriously. When I propose to examine his position. ... ..

Mr, President : The Honourable Members already know what the
position of the Honourable the Commerce Member is. I would ask the
Honourable Member to restrict himself to the amendment. I do not
want a general discussion on the whole Resolution now.

Mr. Abdul Haye : I will confine myself to the amendment, Sir, but
what T want to ray to this Honourable House is that the position of the
Commerce Member, when he ignores our amendment, is not justified.
What T want to say is that the Commerce Member, when he is out to
give protection, would give it to the stronger and would ignore the weaker.
[ want to tell the Honourable Member that bamboo is strong enough
to protect itself—rather it can protect the Honourable Member also. But,
Sir, it would be a gross error to ignore the claims of grass and the grass
indnstry will have its grievance against you. Sir, my Honourable friend
has related all the grounds that the Tariff Board have put down in their
report for ignoring the grass industry. But, Sir, there is another as
pect of the question. He has told you that the existing mills that manu-
facture paper out of grass material have not made out a strong case
and have not satisfied the conditions that have been laid down by the
Fiscal Commission. Sir, T want to draw particular attention to.a mill
that has been erected or is being crected. (Mr. Devaki PrasofiBinha :
** Are you interested in it ?’’) No. I want to make it abundantly clear,
Sir, that T am not interested in any paper mill and there is no likelihood
of my getting interested in the near or the distant future. I want to
draw the attention of this Honourable House to the Punjab paper mills
that are being erected near Saharampur. Sir, in drawing attention to
that mill. T want to quotc from paragraph 132 of the Tariff Board’s
Report. It says :

___‘‘ The existing paper mills which use sabai grass do not satisfy the conditions
laig down by the ﬁmal Commission, and their needs are thorefge irrelevant in
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b -
counsidering the claim to protection. There is, however, oue locality in the north of India
whede the conditious are unusuully favourable for the manufacture of pauper from

sabai grass for snle in the markets of Upper India, und a woderate amount of pro-
tection ut the ontset might fucilitute the estublishment of the industry there.’'

Sir, the question is why should the Iloncurable the Commerce Member
take into consideration those portions of the Report that speak of the
existing mills that wmanufacture paper from grass. We have to take
into consideration the condition of this mill also which i8 in its infancy,
if not in embryo. We are proposing to give protection for a periad
of seven years. Docs my llonourable friend mean to say that during the
coming sevep years this mill will not be able to manufacture paper from
grass ¢ Sir, you will allow me to quote a few passages.

The Honourable 8ir Oharles Innes : Might I interrupt the Honourable
Member for once ¢ 1 do not think he understands that all grass mills
will get just as much benefit from the pew tariff as will the bamboo
mills. I think most of his speeeh is being made under a misapprehen-
sion.

Mr. Abdul Haye : Then why not include grass also ?
The Honourable Bir Charles Innes : Read the Tariff Board’s Report.

Mr. Abdul Haye : What will you do if my Honourable friend’s
amendment is accepted ?

The Honourable Bir Oharles Innes : Read the Tariff Board’s Report ;
you will get your answer.

Mr. Abdul Haye : I want to draw the attention of this IIonourable
House to paragraph 128 of the Report, which says :

‘¢ The condition is clearly not satisfied in the case of the existing grass mills.
But a mill erected near Buhurunpur would have an andvantuge of Rs. 70 u ton in the
cost of grass, and, provided its hydro-electric power costs no more thun stewm power
does at Caleuttu, it would have u very fair chance of survival. The evidence leads
us to think that the manufncture of paper out of sabai grass would not he possible
in any other region in Indin under a system of absolute free trade.''

Then in another passage, while dealing with an analogous case, the
framers of the Report have said this :

¢4 It would be unfair to the Punjab Paper Mills Compuany to grant o State subsidy
to one of its competitors, when puper can be probably made as cheaply from sabai
grass at Saharanpur as it ean from bamboo at Cuttack. In these circumstances we
think that the two materinls must be trented alike and left to fight their battles ou an
equal footing.’’

If in the case of subsidy they are to be treated alike; my point before
you, Sir, ig that in the case of protection they should also be treated
alike. With these remarks, Sir, 1 support the amendment.

The Honourable 8ir Oharles Innes : Sir, I must confess that I cannot
understand why we have spent the best part of an hour in discussing
this particular point. The terms of my Resolution follow exactly the
recommendation of the Tariff Board. The Tariff Board record a definite
finding that sabadt grass has not made out ity claim for protection. The
existing mills do not satisfy the conditions laid down by the Fiscal Com*
mission. Their needs are irrelevant in considering the claim for protec-
tion. As 1l said in my opening speech, they make a possible reservation
in favour of the Saharanpur Mill. That mill has not yet been started.
It is merely a project at present. The Tariff Board consider that condi-
tions there are favourable and that that mill may make good. ' I sincerely
province at any rate 1 find that whenever we make proposals for
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hope—we all hope—that it will make good. But at present it is merely
a contingency. The Tariff Board. therefore, say that the eclaim to
protection depends entirely upon the possibility of manufacturving paper
from bammboo. Now, Sir, that i the reason why | propose to entitle my
Bill, if the House will pass this Resolution, a Bill for the protection of
the bamboo paper industry. But, as Mr. Ramachandra Rao has pointed
out, and as Mr. Kelkar has pointed out, the form of the protection we
give to this bamboo paper industry is by increasing the import duties,
and all mills, whether they are making paper from grass or whether they
are making it from bamboo, get the benefit of these increased duties.
Sir, I cannot see why in these circumstances the House should ask me to
alter either my Resolution or the terms of my Bill. My Resolution is
strictly in accordance with the recommendation of the Tariff Board, and
if T were to accept Mr. Kelkar’s amendment, I should be saying that we
in this House and the Government do not accept the definite finding of
the Tariff Board regarding grass mills. I think, Sir, the House ought not
to ask me to do that. As I pointed out, it is not a matter of practical
importance. We treat all mills alike and they all get the benefit of the
protection. I therefore must oppose this amendment, and I hope the House
will support me.

Mr. President : The question I have to put is :

‘¢ That in the Resolution after the words ¢ the bamboo ’ the words ‘ and grass ’
be inserted.'’

The Assembly divided :
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Aiyangar, Mr. C. Duraiswami. Misru, Pandit Rhambhu Dayal.
Aney, Mr. M. B, Misra, Pandit Harkaran Nath,
Belvi, Mr. D. V. Murtuza Buhib Bahadur, Maulvi Suyad.

Chetty, Mr. R. K. Bhanmukham, Nurpin Dass, Mr,

Das, Mr. B. Nehrn, Dr. Kishenlal

Dutt, Mr. Amar Nath. Nehru, Pundit Motilal.

Ghulam Bari, Khan Bahadur.. Neogy, Mr. K. C.

Gour, Bir Hari Bingh. Purshotamdas Thakurdas, Bir.
Govind Das, Seth. Rangachariar, Diwan Bahadur T.

Hans Baj Lala. BRanga Iyer, Mr. c. 8.
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rtar Bingh, Sardar. Singh, Mr. Gaya Prasad.
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Lohokare, Dr. K. G. Hinha, Kumar Ganganand.
‘Mahmood Schamnad 8ahib Bahadur, Mr, | Syamacharan, Mr.

+'Majid Baksh, Byed. - Venkatapatiraju, Mr. B,
 Malaviya, Pandit Krishna Kant. Yusuf Tmam, Mr. M,
\ , NOEB—49, up b

Abdul Mumin, Khan Bahadur Muhammad.f, Burdon, Mr. E.

Abdul yum, Nawab Sir SBahibzada. Chalmers, Mr. T. A,

Ahmed, Mr. K, Chartres, Mr. C. B.

Aiy r, Mr. K. Rama. Clow, Mr. A. G.

Ajab Khan, Captain. Cocke, Mr. H. Q.

Akram Hussain, Prince A. M. M. Cosgrave, Mr. W, A,

Ashworth, Mr. B, H. Dalal, Sardar B. A,

A Mr. 0. V. Krishnaswami. Datta, Dr. B. K.

Bajpei, Mr, B. 8, Fleming, Mr. E. G.

Bhore, Mr, J. W. Ghose, Mr. B, C.

Blackett, The Honourable Bir Basil. Gordon, Mr, E.
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Gordon, Mr. R. G.
Grabam, Mr. L.

Gurner, Mr. C. W,
Harper, Mr. K. (.

Hiry Singh Brar, Sardar Bahadur Captain,|

Inues, The Howourable Bir Charles.
" Lungley, Mr. A.

Lindsay, Sir Darey.

Lloyd, Mr. A. H.

Mucphail, Rev. Dr. E. M.

Maguire, Mr. 1.. T.

Makan, Mr. M. E.

Mitra, The Honourable Sir Bhupendra

Nath.
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Naidu, Mr. M. C.

Punduranga Rao, Mr. V.

Raj Naruin, Rai Behadur,

Reddi, Mr. K. Venkataramana,

Roy, Mr, 4. .

Sim, Mr. G. Q.

Singh, Rai Bahadur 8. N.

Stunyon, Colonel Bir Henry.

Bykes, Mr, K. F.

Tonkinson, Mr. H.

Vijayaraghavacharyar, Diiwan Babadur
T.

Webb, Mr. M.

Yakub, Maulvi Mubammad.

Muddiman, The Hpnourable Sir Alexander.
The motion was negatived.

Mr. K. Rama Aiyangar : 1 beg to move :
“¢ That for the figures ¢ 1932 ’ the figures ‘1830 ’ be substituted.’’

I have already submitted to you, Sir, that this ix only one portion of the
amendment which I propose, though in practice the two should go together.
But since you have ruled that I should move only the first, I have no right
at present to deal with clause (b) of my amendment.

The Honourable Bir Charles Innes : May I rise to a puint of order,
Sir ¥ Would it not be possible to take both parts of Mr. Rama
Aiyangar’s amendment together because they entirely hang together
and it would be much easier for Government to deal with the matter ?

Mr. President : I have no objection if the Honourable Maover is
willing to adopt that course.

Mr. K. Rama Aiyangar : My other amendment is :

‘¢ That at the end of the Resolution the following be added :

‘and by advance of capital or by the guaranteo of capital and interest to the

extent of Ra. 20 lakhs to the industries referred to in the ‘ Annexurc ' to the report
on the paper industry subjeet to such conditions as the Government may feel fit to
impose .7’
I may say at the outset, Sir, that T have not been able to understand
the attitude of Government in this matter. I have not been able to
follow the discussion on the previous amendment. In fact, the previous
amendment wanted grass to be included within the recommendation
of the Tariff Board’s Report and it was argued that if the bamboo
pulp industry is to be protected protection to the other industry should
also be given. In paragraph 132 they say :

‘“ The existing papor mills which use sabai grass do not satisfy the conditions
laid down by the Fiscal Commission, and their needs are therefore irrelevant in cou-
sidering the claim to protection.’’

That is the view the Tariff Board have taken after examining not only
the points read out by the Flonourable Mr. Kelkar but also the cost of
production on the estimates given by the Titaghur Paper Mills which is
one of the greatest mills in this eountry and which will probably benefit
the most by this protection if given. The reasons given by the Tariff
Board are cogent and nobody here has got either the knowledge or
the eapacity to go into the question as well as they have done, and their
convietion is that it is not possible that the paper industry ean proceed
to any extent with sabai grass so that the terms of the Fiscal Commis-
sion may be fulfilled and protection given hy (fovernment to it. That
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being so, it i8 clear that the protection now offered benefits the industry
because they do mot want that during the period that the other industry
develops this should die away, as they seem to think that sufficient grass
will be available for a number of yvears till the other actually tukes the
field. Therefore, the recommendation of the Tariff Board is  quite
proper and complete. But | am not able to understand the attitude of
Government. I appeal to Government to see that the whole of the
Tariff Board's recommendations are carried out in full, There is no
point in taxing the eonsumer alone without any benefit to the country.
The main point that is made by the Tariff Board is important. They
discussed the question of granting a bounty 1o thg bamboo paper
industry and rejected it for the reason that the chances are that that
kind of protection will practically kill an industry which has been in exist-
ence in India for 40 years. They say that the sabai grass mills have been
working for 40 years, that they have been working as best they eould
and that they will get on for some years more. They say that they will
.be able to keep the fleld to a certain extent but not for any length of
time. So that it will not be proper for Government to come to their
rescue, but they do say that the industry ought not to be killed by the
indifference of the Government, and therefore, while we give help tQ
the other industry which has come into existence we should not fail to
protect also the grass paper industry which could keep on if protec-
tion were given. That is the gist of the recommendation and I say
that it is one of the most cogent recommendations that we can come
across. For the Government of India the guestion that now arises i
this. If you give protection it must be for the clear purpose of starting
another industry which will capture the field and may later be able
to export bamboo pulp from India, not only supplying the necessities
of India but also of foreign countries. Now, can the Government of
India place a proposition before the House saying that protection will
be given for seven years and if by that time the whole thing dies let
it die, and let the consumer pay at the rate of Rs. 21 lakhs per annum.
That is the proposal that is now placed before the Assembly by the Gov-
ernment., This Rs. 21 lakhs is in respect of the imported stuff. 1t will
actually mean another 18 or 21 lakhs in respect of paper manufactured
in the country, so that in the aggregate the consumer will be charged
at least at the rate of Rs. 40 lakhs in respect of the paper industry
which helps education, one of the grandest things that ought to be pro-
tected from being trenched upon. Government say, ‘‘ we shall impose
Rs. 40 lakhs on the people for a number of years and then shall sit
quiet, If other people come in to lielp the growth of this industry, let
them come.”’ At the end of 3 or 4 years they will have got 120 lakhs
of the people’s money and distributed it among the capitalists and if
the industry eannot survive, they will allow it to die. That 4s the pro-
position that is placed before the Assembly. T appeal to Government
to consider their position. It will not be in the interests of Government
to say, ‘‘ we will for some years levy a sum of Rs, 40 lakhs from the
people, who as the House knows are as poor as poverty can make any
class of people, and at the end of 3 or 4 years say, nobody comes forward
with further capital and the bamboo industry is not progressing, we
cannot help it.”’ In the meanwhile the poor copsumer has paid about
‘Ra. 2 erores of rupees and loses the little bit of extra education one might
like to have. The recommendations of the Tariff Board are given the
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go-by. This is what they said in another paragraph. They say that
if the bamboo pulp industry is to be sufficiently tested and the cost of
production is to be reduced you must give to a certain private com-
pany, which happens to be an English private company, 10 lakhs of
rupees for starting another machine. The Tariff Board have looked
into that matter and they say that the flow of capital should be so
arranged that Indian rupee capital might come in and take up the rest
of the shares. Conditions may be put upon the company or a guarantee
may be given for the ten lakhs advanced or it may be that the com-
pany is able to maintain itself. Whatever that may be, when protec-
tion is given to a company like that in some form or another, the prin-
ciples of protection ought to require that they utilise it for the country’s
benefit. This is a matter which is now resting with the Foreign Capital
Committee which has not yet reported. 1 dare say when they come to
certain conclusions, conditions may be put on this company and a
guarantee for another ten lakhs may be given, but certainly the attempt
should be made to reduce the cost of production in the bamboo pulp
industry and make it possible for India to stand on its own legs and
see that future generations benefit by the sacrifices that the present
generation makes in the matter. That is onc point. That relates to
the sulphite process. I thipk the cost might come below Rs. 279 or
something like that per ton of paper., I am not sure. I think it
is about Rs. 300 or 360. That does not matter.

Another point is in connection with the mill which is being formed
in Madras. I have got a detailed letter relating to that company. I
find that the Madras Government has also given 6 lakhs. It has already
spent 20 lakhs on that and the Tarift Board only recommend that ten
lakhs further may be advanced by the Government of India not for the
purpose of really keeping up the company because I understand paper
production from straw is ensured by the equipments. The bamboo
paper production has to be further got by what is called the soda pro-
cess. The experts of the Government of India have now introduced
this fractional digestion process and that has also to be tried there.
The Tariff Board say that if the Government start mills to try these
processes on a large scale even as an experimental measure to enable
the country to advance in this direction it will cost 45 lakhs if it has
to start it in the Naihati mills ; it will cost a similar sum to start a plant
at Rajahmundry. Instead of that you take 21 lakhs from the people
and probably give 20 lakhs to the capitalist. If you do this you also
give a guarantee for ten lakhs or provide ten lakhs to the Government
of Madras if you like. Add to it a portion which will enable you to
try this process and to give a practical demonstration to the people.
The Tariff Board say that unless this is done it will not be reasonable
to give any protection at all. Therefore to be consistent, as was men-
tioned by the Honourable Sir Charles Innes in his original speech, you
cannot separate one thing from another. If you do separate them you
go against the prineiples that you have adopted—-to follow the Fiscal
Commission’s report in giving protection to any of these industries.
I do want the Government to make up their minds. When they give
such protection they must give it in a way that actually bemefits the
country in the long run. My friend Mr. Devaki Prasad Sinha will not
then complain and it will not be proper to treat it only as money
given away into the hands of the capitalists. It is protecting the

L172LA Q
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interests of India but the proposition as set forth does not give this
protection. I want the Government of India to consider their position
and change their views in the matter. Already the protection that has
been adopted has been freely used in the country as a thing that has
been taken away from the country and given to the capitalists. We
want to prove that’it is not so. If the Government pass their Resolu-
tion they will prove beyond doubt that they are in the hands of some
people in this particular case. 1 find that one mill produces 15 to 20
thousand tons of paper out of the 27 thousand tons produced in the
country and that is not a thing which is not open to objection. In these
eircumstances it will be only deceiving ourselves if we say that we give
protection in the interests of the country. The Tariff Board’s argu-
ments prove it completely and the Government have to do their duty either
by adopting the principle wholesale or not pressing their Resolution
for the acceptance of the Council.

The Honourable 8ir Charles Innes : Mr. Rama Aiyangar has, I
think, put the case for his amendment as well as it can be put. Ile said
he was not able to understand the attitude of (Government in putting up
a different proposal. Well, Sir, I can only sQy that I am sorry that 1 was
not able to explain myself better in my first’ speech and Mr, Rama
Aiyngar’s speech leaves me no option but again to restate as briefly as
I may the objections which the Government see to this particular pro-
posal. Now the proposal is, as I have explained, to give a subsidy of 10 to
14 lakhs in the first place to a particular mill in Calcutta. That particular
mill in Calecutta belongs to a private company. As a matter of fact it
belongs to three or four shareholders. One of these shareholders owes the
patent rights for the process which they are trying out in that mill. That
is the sulphite process. Therefore we are being asked to assist 1 monopolist
to try out a monopoly process. We have been asked to intervene betweer.
various firms competing in the sume market. Because one firm is making
paper from bamboo, we are asked to assist that firm by a subsidy of 10
lakhs. Thereby we give that firm an advantage over the grass mills with
which it is competing at the present moment. Now, that is our main diffi-
culty. Does Mr. Rama Aiyangar or does any Member of this House think
that it is right to overlook the grave objections to the Government of India
intervening in this way to assist a monopolist to work out a monopoly
process and to give that monopolist an advantage over his competitors {
That seems to us a very real difficulty indeed. That is my first objection.
My second objection is, T do not guite know how far this proposal is going
to take us. As I mentioned before, no sooner had the Tariff Board'’s
Report been published, some mills using grass wrote up to us and said
‘t We too are thinking of changing to bamboo. What are you going to do
+ for us ’’. If you give assistance to one mill it is very difficult not to give it

to another. The same objections apply in the case of Rajahmundry. T
have tried to explain in my first spcech that we in this matter are in a
different position from the Government of Madras. The Government
of Madras considers the needs within its own Presidency and it may or
may not consider the question of asustmg this particular mill which T
think is the only mill making paper in the Madras Presidency. The
Punalur mills, as Mr. Rama Aiyangar knows, are in Travancore. I think
the House will give me credit for wishing to do my best for the Madras
'Presidency, particularly for any industry in the Madras Presidency, because
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for many years I was not only a Madras officer but 1 was also a Director of
Industries ih Madras.

Mr. A. Rangaswami Iyengar : The Punalur mills begged of you to
support them but you did not.

The Honourable 8ir Charles Innes: I do not know where my
Honourable friend Mr. Rangaswami Iyengar gets his information from
because when I was Director of Industries in the Madras Presidency, I
used actually to run the Punalur mills through one of my officers and at
that time they used to make a econsiderable profit, not, I may say, on
account of my efficiency but on account of war conditions. At any rate
I think Mr. Rangaswami lyengar will give me credit for wishing to .do
what I can in this matter. But I hope he will also understand that the
Government of India have considered this matter most carefully—we have
gone into it very deeply and we are definitely of the opinion that if we
give financial assistance in this way, whatever assistance we give to this
industry, it ought to be assistance whieh does not diseriminate between
firm and firm competing in the same market : and that is why we put up
to this House this alternative proposal. I hope that the House will agree
with me that the alternative proposal is on the whole the right proposal
to go in for. If I fail to convince the House and if the House accepts
Mr. Rama Aiyangar’s amendment, T can assure Mr. Ramgaswami Aiyangar
and the House that their views will be most carefully considered. I am
afraid that I shall not be able to consider them this Session or to take
gction this Session, but they may rest assured that whatever decision the
House comes to will be very carefully considered with a view to action
‘being taken next Session. I hope, however, 1 have given sufficient reasons
to the House for them to support me in this matter. I hope they will
appreciate our difficulties, and that they will not accept Mr. Rama Aiyan-
gar’s amendment.

Mr. B. Das : May I ask the Honourable Commerce Member one
question ¥ The Tariff Board recommended assistance to the bamboo
pulp industry all over India. Amongst others Cuttack was mentioned
as the best place where bamboo pulp cun be manufactured at the cheapast
rate, namely, about 200 rupees per ton. I find such assistance is going
to be afforded to an industry in the Madras Presidency. But we have
had no indication from the Honourable the Commerce Member whether
such assistance will also be given to a Company in Cuttack if it is
started.

(The Honourable Sir Charles Innes rose to speak.)

Mr. A. Rangaswami Iyengar : On a point of order, Sir,......

The Honourable 8ir Charles Innes : I was just going to reply to
Mr. Das. I think what Mr. Das said bears out what I just said to the House,
namely, that if wé accept this proposal, we do not know how far it will
lead us. No sooner had the words fallen from my mouth than Mr. Das
rose to ask ‘‘ What help are you going to give to the industry in
Cuttack f '’ I think my reply to Mr. Das is that if there are local
patriots in Orissa who will put up the money themselves and start that

industry in real earnest, then they will got the benefit of these protec-
tive duties.

Mr. A. B wami Iyengar : On a point of order, Sir. I desire to

ask the Chair whether it would not be possible to take my amendment as
L172LA o8
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an amendment to Mr. Rama Aiyangar’s amendment and if it is possible

for Mr. Rama Aiyangar to accept my amendment, which is a milder
request to the Government because......

Mr. President : Order, order. The latter part of the question is
not a point of order. It is for Mr. Rama Aiyangar to decide whether
he will accept the Honourable Member’s amendment to his amendment.
With regard to the first part of the question, we have already fully
discussed Mr. Rama Iyengar’s amendment, and if the Honourable Memn:-
ber had made the proposal at an earlier stage, I would have considered
it, 1 will put the amendment.

(Mr. K. Rama Aiyangar rose to his feet and several Honourable
Members shouted : ‘‘ The mover of an amendment has no right of
reply.”’)

Mr, President : The question is :

4¢ That the following amendments be made :
(a) That for the figures ‘ 1932 ’ the figures ‘ 1030 ’ be substituted.
(b) That at the end of the Resolution the following be added :

‘ and by advance of capital or by the guarantee of capitul and interest
to the extent of Ra. 20 lukhs to the industries referred to in the
¢ Annexure ' to the report on the paper industry subject to such
conditions as the Government may feecl fit to impose *.’’

The question I have to put is that those amendments be made.
The motion was negatived.

The Assembly then adjourned for Lunch till Five Minutes Past
Three of the Clock.

The Assembly re-assembled after Lunch at Five Minutes Past Three
of the Clock, Mr. President in the Chair,

Mr. N. M. Dumasia (Bombay City : Non-Muhammadan Urban) :
Sir, in the first place, I beg to tender my thanks to you for allowing me
to move the amendment, although notice was sent at a late hour yesterday
afternoon., In the second place, I want to make it quite clear to Honour-
able Members of this House that | am connected with a newspaper and
a printing press in India, which has been affected by the kind affection
which under the able guidance of the Honourable Sir Charles Innes the
Government of India are showing towards languishing indigenous in-
dustries. I hope that next week when the subject of the cotton excise
duty comes up for discussion, he will manifest the same keen interest
for that industry. (Hear, hear.) Sir, as I have said, I have made it
juite clear that 1 am connected with a leading newspaper in India which
is affected by the operation of this Resolution, yet, Sir, I base my amend-
ment on the principle which has been recommended by the Tariff Board
and which has been accepted by the Government of India that the news-
papers are to be exempted from this increased tariff. Sir, the sole
reason which prompted me to send notice for committing the Bill to
Select Comittee was a representation whieh T received from the litho-

aphers of Bombay. In a covering letter forwarding that representu-
tion the lithographers say :

‘¢ Government is rushing through the recommendations of the Tariff Board on paper
and giving no opportunity to the Assembly and the public to express opinion. These
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protective measures generally throw hardship on the consumers, and the proposed pro-
tective duties will mean a tax on edueation and knowledge. If books prin in
foreign countries are permitted to enter this country free of duty on principle that a
tax of that nature would mean taxing edueation and knowledge, it is really difficult
to understand the gzrpose of the proposed high duties on paper which would make
paper and printed books dear for cvery school-boy.’’

But, Sir as my friend Mr. Devaki Prasad Sinha pointed out, under
the reforms we are getting new boons from the Government of India and
one of them is the proposal that illustrated newspapers and periodicals
which use a particular kind of paper must pay extra duties as Indian
mills cannot even with this protection compete in price with the imported
article. A 40 per cent. tax on paper used for the distribution of news
and the spread of knowledge—and on an illustrated weekly which paper
has a distinet educative value is a thing unheard of and unequalled
in any part of the world. Sir, the chief reason for this amendment is
that super-calendered paper on reels is solely used for the purpose of
newspaper production. As I have pointed out, the Bill already exempts
newspapers from the proposed increased duty ; so it is only reasonable
to include paper used in the production of illustrated papers in the
exemption,

Mr. Devaki Prasad Sinha : What is the amendment ?

Mr. N. M. Dumasia : My amendment is that a certain kind of paper
used in the production of illustrated papers should be exempted from
the increased tariff, as it will amount to a tax on education and know-
ledge. T will read my amendment, Sir. It runs :

‘‘ That for the words ¢ poster and atereo ’ the words ¢ poster and stereo and super-
calendered paper imported in reels ' be substituted.’’

That is my amendment, Sir. It has not been circulated to Honour-
able Members as it was sent late last evening. The representatives of
the Indian paper mills who are now in Simla have no objection to my
amendment as the particular paper does not compete with the industry
at all. The non-acceptance of my- amendment will not benefit them in
the slightest degree, this being a paper which they cannot make either
in requisite quantity or of the proper quality.

Now, Sir, the only excuse for putting this tariff on the kind of paper
which I have mentioned is the recommendation in the Tariff Board’s
report, paragraph 152, page 98. They say :

¢4 It (this kind of paper) is in faet made by one mill '’

and they point out that it is not from bamboo and this Resolution seeks
to protect the bamboo paper industry. I, therefore, fail to see why it
should be recommended for increased tariff. The Tariff Board report
then proceeds to state :

‘¢ But the important point is that, if it remained subject to the present rate of
duty, it would be moro largely used instead of other pupers and would thus affect the
sale of Indian paper.’’

That is absurd and has no relation to realities. I have great
respect for the opinion of the Tariff Board, but 1 am afraid they are
labouring under a misapprehension. There is no ground for the fear
that this kind of paper will be largely used if higher duty is not imposed
upon it. There is no reason for such an unwarranted assumption. This
paper costs £30 per ton, and no printer would cut his nose to spite his
face and use this costly paper. The indirect effect, if the increased duty
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is placed upon this paper, will be that it will give such a death blow
to the Times of India, Illustrated Weekly that the proprietors will have
to dispense with this costly paper and use that kind of cheap paper on
which no duty is levied. So, Sir, the object with which this item is
ircluded in the new tariff will be frustrated. Sir, there are two ways
of importing super-calendered papers, one is imported in sheets and
another is imported in reels, and what is imported in reels is solely used
for the production of newspapers. A Member sitting on the Treasury
Bench asked me, where is the gnarantee that the papers imported in reels
will not be cut and made into sheets ¥ My reply to it is this. No print-
ing press in India has got a machine for that purpose. It is a very
intricate and costly machine and only the paper manufacturing mills
have got such machines. We pay full duty on the papers that are
imported in sheets. Sir, if Government have any doubt on this subject
they can remove that doubt by emphatically stating that such paper
as iz used only in the production of newspapers will be exempted from
the increased duty. That will obviate the difficulty which may be raised
against it. So far as I can see, Sir, there is no other difficulty in the
way of excluding this kind of paper from the high rate of tariff. I
can understand Government’s anxiety to protect this industry and give

effect to the recommendations of the Tariff Board at an early date and

therefore I am prepared not to press my amendment to refer the Bill to

the Select Committee. But, Sir, in their anxiety to save one trade

Government should not kill another industry. T entreat the Government

not to injure another important trade. Printing is also an industry and

a trade. It disseminates knowledge and education and this Government

will be the first and only one to tax knowledge and education if it

increases tariff on that kind of paper which is solely used for the pro-

duction of a newspaper. T strongly appeal to the Honourable the Com-

merce Member to accept this amendment. After all. this tariff is not

imposed for revenue purposes. It is only laid, as my Honourable friend

Sir Willoughby Carey said, to cnable the trade to hold its own against

competition and to maintain the trade and regain the lost market. In

fact, in this kind of paper there was no market and no competition, ani

1 am sure the representatives of the trade will agree with me that this

paper does not compete with them and T hope they will not object to

my amendment. I once more appeal {o the Honourable the Commerce

Member and to all the Members on the Treasury Bench with all the

earnestness at my command to consider this case very sympathetically.

Do what you like, but do not injure another industry and do not put a

tax on knowledge and education.

The Honourable 8ir Charles Innes : May I put a question. to the
Honourable Member ¥ 1 understand that his reference is to super-
calendered paper imported in reels ; indeed he referred only to super-
dalendered paper.

Mr. N. M. Dumasia : Yes, Sir. I plead for super-calendered paper
imported in reels. .

The Honourable 8ir Oharles Innes : May I ask him to word his
amendment ‘‘ poster, stereo and super-calendered paper imported in
reels '’ 1

" Mr., N. M. Dumasis ; I am quite willing to do that.
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The Honourable Sir Charles Innes : I do not wish to mislead the
Honourable Member. What I want is to have the amendment in a
correct form if it is earried by the Iouse,

Mr. B. Das (Orissa Division : Non-Muhammadan) : Sir, T rise to
support the amendment moved by my friend Mr. Dumasia. Sir, none
of us can dare to opposc the Press in India or elsewhere. None of us
dare oppose this amendment and specially those of us that read the
Times of India. Weekly Illustrated on Sundays over our morning cup of
tea, Sir, if it were not but for this paper, we may have missed the picture
of our Finanee Member worrying over the gold exchange problem or the
picture of the Honourable the Commerce Member, who is too much
worried over the protection duties. The Tariff Board in the paragraph
just now quoted by my friend Mr. Dumasia have found it possible to
exclude litho paper. bul they had some suspicion as to how they are
to separate the kind of litho paper that is nsed for newsptinting. One
kind is used for the printing presses. - Mr. Dumasia has explained to us
that the paper that comes in reels is especially used for the newspaper
printing. That is sufficient explanation and I hope the Honourable the
Commerce Member will accept Mr. Dumasia’s view.

Sir, before T sit down 1 owe an explanation to this House for the
remarks that my friend on the right Mr. Devaki Prasad Sinha made
about my being a bogus capitalist. Sir, 1 am not a capitalist. A us
capitalist, to my mind, is one who promotes bogus companies und pockets
the money. Sir, T am not a eapitalist. I am a consulting epgineer and
industrial adviser in my private profession and I call it a link between
the capitalist and the labour. 1f my frined, who occasionally poses as
the representative of labour, or the representative of the agriculiural
classes or the representative of the socialists as it suits the occasion,
instead of himself being a labourite or a socialist or a worker actually,
forgets that he is himself a lawyer and yet talks of agriculturists and
their non-representation and alleged grievances, 1 have a better right
to speak on questions concerning capital and labour than a lawyer—
‘who lives mostly on the agriculturist classes. Sir, lawyers, in order to
continue their career, always realise money from the agricultural classes.
Sir, I have given the explanation to the House to shew that I am neither

a capitalist nor a bogus capitalist, but there are others who are bogus
gocinlists or bogus ecommunists

........

Mr, President : Order, order. Will the Honourable Member restriet
‘himself to the amendment before the Ilouse *

Mr. B. Das : Sir, I have nothing more to say. I heartily support
the amendment moved by my friend Mr. Dumasia and I commend it to the
Honourable the Commerce Member.

_ Mr. H. G. Cocke (Bombay : Europegn): Sir, I rise also to support
this amendment. I think it is really a very simple business proposition.
One of the objects of the Tariff Board was not to penalise newspapers
but in the case of a certain newspaper they are going to do so, unless
this amendment is carried. Tt is stated in the Tariff Board Report that
this particula;- kind of paper is made in India. Actually that is true,
but for practical purposes it is not. The quality, I understand, of the
paper manufactured in India is not sufficiently good to enable this parti-
cular newspaper to use it. And, therefore, for practical purposes this
paper is not made in India. It is further stated in the Tariff
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report that it would be more largely used if the duty is not put on. The
words are :

o it would be more largely used instead of other papers and would thus

affect the sale of Indian puper. For this reason it must be brought within the
protection scheme.’’

I am advised, Sir, that that is an incorrect statement in that the
price of this paper is very much too high to enable it to be brought
into general use. 1 should like to point out that the newspaper we are
considering is one with which Honourable Members on the Front Bench
opposite may not be entirely unfamiliar on Sunday afternoons, especially
since cross-word puzzles came into vogue. If they were to tranpsfer
their activities to Bombay, they would find inside that paper new sheety
containing the latest telegrams up to Saturday night. It is not merely
a journal or% magazine in the local area, but it is a newspaper with a'l
the latest news up to Saturday night and ix bought in Bombay as a news-
paper. It seems to me, therefore, that this particular kind of paper
should be excluded and I understand that the trade have no objection
whatever to this course. 1, therefore, hope that the Honourable Member
for Commerce will accept this amendment.

The Honourable Bir Charles Innes : Sir, I am rather in a diffieulty
with this amendment. 1 am not referring to the fact that I have lost
my notes on this rather technical matter, but 1 am referring to what I
consider to  be rather a more serious difficulty. I am not insensible to
the appeal which has been made to me by my Honourable friend Mr,
Dumasia and which has been supported by Mr. Cocke. I must confess
that I dd not agree that this particular tax is a tax on knowledge and
edveation. I am prepared to admit that it is a tax on the paper referred
to by Mr. Bhubanananda Das and T should like to say that I personally have
no desire to tax unfairly any paper whether it belongs to the Times of
India or to any other newspaper in India. But my first difficulty is this.
The House has got to realise that in any protective scheme particular
interests are bound to be affected. This particular interest was consider-
ed carefully by the Tariff Board. I happen to know because I have seen
the evidence. These points were put up particularly to the Tariff
Board. The Tarff Board considered them and definitely turned down
the application for exemption in favour of this super-calendered paper.
Now, that is the first point I have to make. Secondly, I am not quits
sure what the exact effect of this will be. Tn fact, the Commerce Depart-
ment of the Government of Tndia have not had really a proper opportu-
nity of considering the matter. The point was brought to our notice three
tweeks ago. We asked af once that it might he put into writing. It was
put into writing only three days ago and there the very important
addition was made ‘‘ and supar-calendered paper in reels . We were
told that if we make the entry in that form, then the fears of the Tariff
Board as expressed in paragraph 152 of their Report would not be valid.
But we have got to remember that, if you exclude the super-calendered
paper in reels from this protective duty, you reduce its price by Rs. 56
a ton. And we have not heen able to ascertain whether reducing
the price by that amount—-Rs. 56 a ton—would not lead people to import
this paper in reels and then ent it up into sheets in this country. Now
that is our main difficulty in this connection. Mr. Dumasia has told us
that there is no paper cutting machine in the country which could be
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used for that purpose. I am quite prepared to admit that this is the first
time this essential fact has been brought to my notice. Consequently,
as I say, I am in a difficulty in this matter. But my solution of it is
this. If the House desires to accept this amendment, I personally shall not
object. 1 leave it entirely to the decision of the House. '

Mr. President : The question I have to put is :

¢ That after the word * stereo ’ the words ‘ and super-calendered paper imported
in reels ' be inserted.’’

The motion was adopted.

Mr. President : I do not know, in view of the decision on the amend-
ment of Mr. Rama Aiyanger, whether Mr. Acharya wants to move his
amendment.

Mr. M. K. Acharya : I am in the hands of the Chair, Sir,

Mr. President : It is entirely for the Honourable Member to move
+ it or not.

Mr. M. K. Acharya : T do not move it, Sir.

Mr. A. Rangaswami Iyengar (Tanjore cum Trichinopoly : Non-Mu-
hammadan Rural) : Sir, with your permission I am moving the amend-
ment* which stands in my name,. ]

I do not propose to trouble the Assembly with reading it, but I desire
straight away to point out that my amendment is divisible into two parts—
the first part of it takes objection to the manner in which the recommenda-
tions of the Tariff Board in regard to the grant of loans or subsidies have
been turned down by the Government without giving us an opportunity
to have our say ; the second part of it is an amendment which is much
milder in form than my friend Mr. Rama Aiyangar’s and which I eannot
see how any recasonable person on the side of the Government can take
any objection to. 8ir, so far as that amendment is concerned, my case is
already fully explained by the observations of my. friends who preceded
me and eriticised the deecision of the Government not to grant subsidies or
loans. T find, Sir, that this is not merely a tentative decision but that it
has been deliberately adopted and that it has been put into the Statement
of Objects and Reasons of the Tariff Bill which is to follow this Resolu-
tion. There it has been stated, Sir, that the policy of granting subsidies
or loans is open to grave objection. And now, when we come to the very
lucid exposition, if I may say so, of the Honourable Sir Charles Innes of
the conclusions of the Government, he pointed out to us that the Govern-
ment’s objection to the policy recommended by the Tariff Board in regard
to the granting of loans or of guarantees or subsidies was three-fold. He
said that the recommendation of the Tariff Board in this behalf was made

* ¢« Thut nt the end of the Resolution the following be added :

¢ But this Assembly conveys to the (Governor General in Council its regret that in
regard to tho recommendations of the Tariff Board for the grant of loans or subsidies
to firms with a view to fully explore the possibilities of the manufacture of paper from

® bamboo by tho sulphite, soda or other process, the Government should have come to
conclusions without placing them before this TTouse and taking its opinions thereon ;

And this Assembly further recommends that these recommendations be accepted
in principle and that further investigations be made in accordance with the recommenda-
tions of the Tariff Board as to the most effoctive manner in which assistance may be
given to all the comPnnies or firms that arc prepared to explore these possibilities on a
commercial scale.” ’
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in respect of a private company of three people and he said, in the next
place, that they have a private patent and in fact the Government’s assist-
ance would be helping a monopolist to increase his proflts ; and then he
said that, if this policy of subsidies is accepted, then they must be appli-
cable to all and that therefore they cannot resist the flood of applications
for loans and subsidies that might be brought forward. Sir, that is all an
imaginary picture entirely, because so far as the Tariff Board are con-
cerned, I say, Sir, that their recommendation to impose a protective duty
would be absolutely nugatory if it was not coupled with the other recom-
mendation which they made as part and parcel of the same transaction,
namely, that the whole of this import duty is intended to develop—not
the grass industry upon which, wrongly as I think but rightly as the Gov-
ernment have thought, undue stress was laid, and which was assumed to
have an established future before it—but with a view to develop the bamboo
pulp industry and to make it exist in this country, as that is the industry
that has a great future before it. Therefore, Sir, the primary object of
this protective duty is—and that is the object’ upon which my friend Sir
Charles Innes laid the greatest stress—that the bamboo pulp industry
and the bamboo paper mill industry should grow in this country, and
though the present Bill directly benefits the bulk of the grass mill industry,
its intent and purpose is to protect and to start and maintain the bamboo
pulp industry. 1f that is so, Sir, they must take all the steps that are
necessary to bring this bamboo pulp industry into existence, to see that
it is maintained properly and to see that it is an accomplished fact in this
country. What does the Tariff Board say in this matter -

¢4 For these reasons '’,—they say,—*'‘ we consider that the assistance needed should
be given primarily ’’

—and I stress the word ‘‘ primarily ’—

‘‘ by means of the advance or guarantoeing of capital to firms best equipped to
carry out the work which has to be done.’’

That is the primary recommendation which the Tariff Board make. They
Government give the go-by, without giving us an opportunity to consider
it, to that recommendation. (The Honourable Sir Basil Blackett : ‘* No."’)
They say, so far as they are concerned, they will only levy a protective
duty because it does not involve any expenditure out of their present
funds but on the other hand it involves payment into their pockets of
the tax-payers’ money. It goes to fill their coffers. I think when that
money has been got in, the Government will sit tight on it. That is the
first offence.

Then, 8ir, I am not one of those grass protectionists, and I think T am
not like my friend Mr. Devaki Prasad Sinha, a kind of Rip Van Winkle
waking up from the days of Richard Cobden and Bright in the days of
Joseph Chamberlain and Robert Baldwin. I am one of those who know
the dangers and difficulties of adopting a policy of protection and there-
fore, Sir, T do not say that, unless a proper case is made out, you should
go in for indiscrithinate protection. But what is the position in regard
to this help by means of eapital which T think is the form of protection
here contemplated ? 8o far as concerns the Tariff Board, they have very
definitely said this :
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‘¢ We have laid stress on the fact that fresh eapital must be secured by the industry
if the possibilities of bamboo are to be fully investigated. But the question st omce
arises whether, if the assistance given by Goverument is limited to a period of fiva
years with no guarantee of its continuance theroufter, there is any chance that capital
could be raised in the open market. It scoms to us extromely improbable that it could.’’
Therefore, Sir, we have the authority of the Tariff Board that by the
mere fact of a protective duty being imposed, it is not possible to attract
capital to this industry. And they say :

¢ Whether protection be given in the form of Customs duties or of bounties the
danger that they might be withdrawn at the end of five years would be sufficient to
deter the investor from incurring a very serious risk.’’

Therefore, they say :

‘¢ For these r we consider that the aseistance noceded sheuld l‘gim.
primarily by means of the advance or guarantee of capital’’

That is the position that they take, and the Government have set aside and’
lopped off one side of the recommendations and have tried to give effect
to the other side.

In regard to the specific objections of my Honourable friend Sir
Charles Innes, I say, Sir, I do not want that the Government should im-
mediately pay away without investigation to any particular firm. I will
be the last man to go and defend any policy by which this is treated as a
means of patronage in the hands of the Government. My proposal is
not that, It is this. Why have you definitely stated that you are net
going to have anything to do with the policy of giving any loans or
bounties ¥ Why have you said that you will not make further investiga-
tion into this matter ¢ After all, the whole object of this paper industry
protection is to explore the possibilities of cstablishing a big industry in
this conntry, and in order to explore it, the bamboo pulp mills should be
helped, and they could not be helped without capital coming in. How
can you escape from that position by saying, ‘‘ No, we will simply impose
this duty and try and look on. If necessary, we will extend it to seven
years.”” As Mr. K. Rama Aiyangar pointed out, you can go on doing it for
20 years, but unless you can atiract capital to that industry, this protec-
tion will only serve to swell your coffers and you would not protect the
industry. Therefore, T say, let us examine this matter further. I am not
wanting Government to say that they will immediately pay away Rs. 10
lakhs to this company and another Rs. 10 lakhs to that company in my
province. What I say is, examine this matter and then ecome to a decision.
Impose proper conditions to*prevent monopolists exploiting and. to see
that Government money is safe. After all, this is much fairer than taxing
the people and taking the money merely into the coffers of the Government.
Therefore, the proposal 1 make is eminently moderate. I merely want the
Government to reconsider the hasty decision they have arrived at. My
Honourable friend Sir Charles Innes apologised to the House for the short
notice he gave. I think it must have been an extremely shorter notiee
that the Government had when they arrived at such definite conclusions,
absolute canclusions, so soon. T ask the Government, therefore, to recon-
sider this matter and to accept the whole of the recommendations, and not
merely a part of them, and to say that they will examine the applicativns
for help in the way of advance of capital and that they will then come
to their decisions.

There is one more serious position to which we have been driven by
the attitude of the Government in this matter. The House will be aware
~many Members in the provinces will be aware—that in the Provinces,
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Industries is a transferred subject, and by virtue of it, Ministers in charge
of the Industries Department have become able to help industries—in
my province, and I beljeve in the United Provinces and other provinces,—
by granting loans and subsidies for the resuscitation of old or for the
establishment of new industries. The declaration of the Government of
India that the policy of giving subsidies or loans is open to grave objection
merely means a kind of mandate to the Provincial Governments, a kind of
c&nsure as to their past policy upon Provincial Governments to the
effect.....

Honourable 8ir Charles Innes : Will the Honourable Member
refer to the place were 1 have gsaid that ?

Mr. A. Rangaswami Iyengar : It is in the Statement of Objects and
Reasons, Sir, over your signature,

The Honourable 8ir Basil Blackett : Read the whole of it.
The Honourable 8ir Charles Innes : Read it.

Mr. A. Rangaswami Iyengar : i

‘¢ The Government have considered these recommendations and accept the proposal
to impose a protective duty on those kinds of printing and writing paper specified
in the Bchedule to the Bill. They, however, consider that, as the grant of loans or
subsidies in the manner suggested by the Tariff Board is open to grave objections * * *’
I understand Sir Charles Innes’s point. He says that he has qualified
the sentence by the phrase ‘‘ in the manner suggested '’. Shall I take it
from the Honourable Sir Charles Innes that if subsidies or loans are pro-
posed ‘‘ in any other manner '’, Government are prepared to consider the
matter and to give these loans and guarantees which are wanted 1 If that
is the position, let us know it. Otherwise, his declared policy is that Gov-
ernment will not embark upon a policy of loans. I do not want that they
should escape by a quibble on this matter. In the provinces—at least in
some of them—the Ministers are committed to a policy of protecting Indian
industries by means of loans and subsidies, and the Legislature in Madras
has passed the State Aid to Industries Aet for this purpose. That Aect
has received the assent of the Government of India, and after all this has
been done, the Government of India turn round to-day and say that that
policy is open to grave objection.

Mr. L. Graham : Not the assent of the Government of India.

Mr. A Rangaswami Iyengar : Yes, I understand you, but still you
have sanctioned that Act, Moreover, we, the Central Legislature, have
guaranteed any amount of subsidies and paid bounties under the Steel
Protection Act. That seems not open to grave objection. Sir, the position
T was driving at was this. Tn my own province, a particular paper mill
whose possibilities of success have been demonstrated and accepted in the
recommendations of the Tariff Board themselves, has already been given
Rs. 4 lakhs hy the Government and they have borrowed Rs. 2
lakha elsewhere. They require some more money urgently to start
work. The Tariff Board say that not merely the sulphite process of the
Naihati mills hut also the soda process of this Rajahmundry mill as to its
possibilities on a commercial scale, ought to be investigated and fully gone
into. They say that after the Government experts examine the further
data and requirements, they should immediately advance Rs. 10 lakhs to
this company, not because it is the Carnatic Paper Mills Co., but because
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it is in the interests of the country. There can be no doubt that the estab-
lishment of paper mills for making paper out of bamboo by the soda process
ought to be an accomplished fact in this country. Therefore, Sir, even if
the Madras Government was willing to advance further money under the
State Aid to Industries Act, they will necessarily hesitate in view of this
declaration of the Government of India and their policy will be materially
influenced by this action on the part of the Government of India. I have
put my amendment, as I said before, very mildly. I say, ‘‘ please recon-
sider this matter ; please go into this matter and again come to us’. I
merely ask you to accept the prineiple that the industries can be protected
also by this means. You accept that principle, and then you go and
investigate whether particular cases could come under it. What is the
difficulty in accepting it ¥ I say, again, I do not want that Government
should pay away the money at once. I want the matter to be investigated.
That is the recommendation. That is the basis of the whole of this report,
and I call upon this House to accept my amendment without the slightest
dissentient voice and to tell the Government that they have not done fairly
by us in having concluded this matter without consulting us, that they have
not treated fairly the Provincial Governments who have embarked upon
a policy contrary to the policy that they have now hastily chosen to declare,
It is our duty to ask the Government to reconsider this matter. Sir, I
move my amendment.

The Honourable 8ir Alexander Muddiman : On a point of order, Sir,
before you put the amendment; which has been moved, to the House, I would

ask you to rule out the first paragraph on the ground that it is not a recom-
mendation, .

Mr. A. Rangaswami Iyengar : I will alter the draft.

The Honourable Bir Alexander Muddiman : The first paragraph of
the amendment which is on the paper is out of order as not being a recom-
mendation. I take the point merely in the interests of the House. It
does not affect the argument.

Mr, President : 1 think the Honourable Member himself will realive
that the first part of his amendment is not a recommendation to the
Governor General in Council and therefore is clearly out of order. He
will therefore modify the second part to make it intelligible.

Mr. A. Rangaswami Iyengar : Sir, the reason why I put in the first
clause of my amendment is..........

Mr. President : The Honourable Member need not explain the
reasons why he put in the first clause,

Mr. A. Rangaswami Iyengar : I will move the amendment thus :

‘¢ And this Assembly further recommends that the recommendations of the Tariff
Board for the grant of loans or subsidies to firms with u view to fully explore the
possibilities of the manufacture of paper from bamboo by the sulphite, soda or other
process be reconsidered and accepted in principle and that further investigations be
made in accordance with the recommendatious of the Tariff Board as to the most
effective manner in which assistance may be given to all the companies or firms that
are prepared to explore these possibilitics on a commereial senle.”’

The Honourable 8ir Charles Innes : 1 think I must object, Sir. The
Honourable Member has entirely altered the whole character of his amend-
ment. The amendment I have got now to deal with runs as follows :

‘“ This Assembly further recommends that these recommondations be aecepted
in prineiple ”
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I submit that it is not fair to me that without giving me any notiee at all
the Honourable Member should alter the character of the amendment.

Mr. President : The Honourable Member (Sir Charles Innes) had
suffieient notice because ‘‘these recommendations ’’ means the recom-
mendations mentioned in the above paragraph.

The Honourable 8ir Charles Innes : As I understand the Honourable
Member, he is not moving that portion now. He is moving the second
part of his amendment on the paper which is an entirely different propos-
tion.

Mr. President : I understand the Ilonourable Member from Madras
moves :

‘¢ That this Assembly further recommends that the recommendations of the Tariff
Board for the grant of loans or subsidies to firmws with a view to fully explore the
poesibilities of the manufacture of paper from bamboo by the sulphite, soda or other
proceas be accepted in prineiple and that further investigationms..... 1

of which the Honourable Sir Charles Ihnes had sufficient notice.

The Honourable 8ir Basil Blackett (l'inance Member) : Sir, it is a
little difficult to deal with the amendment in the form in which it has now
been put after being prepared to deal with it in a somewhat different
form. But I would submit that the amendment as it stands is in substance
exactly the same amendment as that of Mr. Rama Aiyangar which has

*already been negatived, because it proposes that we should aecept in
principle the recommendations of the Tariff Board for the grant of loans
or subsidies to firms with a view to fully, ete., ete. That is exactly what
the Tariff Board recommended, that a loan of Rs. 10 lakhs should be made
to a particular firm for the purpose of continuing its mono-
poly process in regard to bamboo pulp. The House has already
decided that that amendment is not desirable, I am not eclear
what difference there is between that amendment and the amend-
.ment now moved. It is true that Mr. Rangaswami Iyengar has raised
very broad questions on this narrow basis. He is, T would like to assure
him, entirely mistaken in believeing that the Government ever have con-
veyed or have intended to convey any kind of general decision in regard
to the grant of loans or subsidies in the wording of the Statement of
Objects and Reasons which has been quoted. What is said there ig this,
Government consider that as the grant of loans or subsidies in the manner
suggested by the Tariff Board, that is, loans or subsidies to this particular
firm which has a monopoly, which has, as a matter of fact, already put
something like half a crore of rupees as capital into the working of this
monopoly and which may require perhaps another ten lakhs to continue
that experiment—Government consider that a loan in that manner is un-
desirable. Nothing whatever is said there or anywhere else in regard to
the action of the Madras Government and other Governments in the matter
of loans and subsidies to industries. This is not a question of bounty
as ‘T have already interjected, which is quite a different matter. It does
not in any way suggest that the Government object to bounties being
given in certain circumstances as they have been given with
help of the Government vote in the matter of the steel
industry. There is no suggestion here whatever of Government
.intervention in the action of the Madras Government in the matter of loans
or subsidies to particular firms and industries. The promotion of indus-
tries is 8 transferred subject and it is entirely within the discretion of the
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Madras (overnment what action it takes in regard to that particular
question. I do not propose to-day to discuss the broad principle......

Sardar V. N. Mutalik : Is the House to understand that it is outside
the scope of the Government of India to give loans to any industries

The Honourable Bir Basil Blackett : I was coming to that point.
Ore of the objections to the grant of a loan or subsidy in the manner sug-
gested is that it would involve the transfer of the paper industry from
being a transferred subject into a central subject. (An Honourable
Member : *‘ You can do it ’’). It can be done but it is one of the grounds
on which the Government of India came to the conclusion that the parti-
cular proposal of the Tariff Board in this particular connection was an
undesirable one for the Government to follow up. I would really put it
to the Honourable Member that it is undesirable that we should suddenly
raise & very big question of principle which is not germane, If the House
desires it to be done, 1 would suggest that it must be done with due pre-
naration and with thought. The Governtment of India have not in this
connection made any attempt to deal with the general question. They
have decided to recommend to this Iouse that the particular method of
making a loan to this particular firm be not pursued on this particular
occasion. I am sure we can leave it at that. There is no suggestion of a
censure on a transferred department of the Madras Government for its
action, The whole question is entirely outside, irrelevant, T put it, to this
matter here under discussion. If we are to raise the big question of prinei-
ple let us do so in a manner and at a time in which the House may come pre-
pared to deal with the general question. There is a great deal to be
said, as the House is aware, on both sides of that very big question. It is
very germane to the question of encouragement of Indian capital to take
part in Indian enterprise. 1 do not wish at this moment to pursue the
general subject at all because T put it to the House that we can here con-
fine ourselves entirely to the particular question whether a grant of a
loan to this particular company working bamboo pulp is desirable. The
House, has already decided that it is not, because it has negatived
Mr. Rama Aiyangar's motion.

Mr. K. Rama Ajyangar : On the statement of the Government on the
matter.

The Honourable Sir Basil Blackett : It does not matter on whose
statement it was made. Mr. Devaki Prasad Sinha and Mr. Rama Aiyangar
spoke and it was negatived. I submit that the House need not raise the
general question here. If the general question is raised we shall want
very much more time to deal with it than we can possibly have to-day and
Government cannot quite clearly accept this amendment without a ecom-
plete alteration being made in the whole situation. (A Voice : ““ We
leave it to you to consider ’’). On the contrary, we are asked to aceept
in principle the recommendations. Those recommendations are that a loan
of Rs. 10 lakhs be made to a particular company and the question of further
loans to any other eompany be taken up later. We rejeet them on this
occasion. We objeet to the grant of a loan to a monopolist firm which does
not require it. The suggestion that a small group of ecapitalists, holding
a monopolist process, who have already put something like Rs. 50 lakhs
into it, will not go on with it if they find it desirable, when they have the
additional inducement of a very large measure of protection for 7 years,
is surely one which on the face of it does not carry conviction. I therefore
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put it to the House that we should not raise the general question of
principle at this stage, but that we should confine ourselves to the question
whether or not it is desirable to grant this loan to this parficular company.
The Government have already said that there is such grave objection to
that that they are unable to accept the recommendation in principle, #nd
if this amendment is passed we are really in exaectly the same position
as if Mr. Rama Aiyangar’s amendment had been passed. The matter can-
pot be left in the vague position in which it would then be. The Govern-
ment would have undoubtedly to reconsider the whole matter and the Bill
cannot be proceeded with., T do not want to take up the time of the
House more but I put it to the Honourable Member once again that if he
reads his amendment carefully it is that we should accept in principle the
grant of a loan in the manner suggested by the Tariff Board. We have
already said........

Diwan Bahadur T. Rangathariar : Supposing that clause is omitted
and the amendment reads ‘‘ that further investigations be made ’’, and
80 on.

The Honourable 8ir Basil Blackett : We have just had an investi-
tion. The QGovernment are unable to commit themselves to any
proposal.

Mr. A. Rangaswami Iyengar : The Tariff Board themselves ask for
further investigation. I am only asking that these investigations be made
and the Government do not commit themselves in any way.

The Honourable 8ir Basil Blackett : There is no statement that the
investigations will not be pursued. 1 am dealing after all with this
point. The whole of this amendment depends on the words *‘ that these
recommendations be accepted in prineiple "'. 1 cannot deal with five or
six different amendments as the course of the debate changes. 1 am
dealing with the amendment now before the House and I put it to the
House that the wording of that amendment does commit the Government
and, if the House accepts the view that we should make a loan in the
particular circumstances to this particular company, that is a recom-
mendation which the Government regret that they are unable to accept.

*Mr, M. A. Jinnah (Bombay City : Muhammadan Urban) : This is a
question upon which I cannot speak with any great authority. I make
that confession on the floor of this House. But there is one aspect of
this question upon which I think I can speak and I hope to be able to
convince the House as to my point. The Honourable Member who has
just sat down wery rightly said that this amendment if carried would
commit the Government to give cffect to the principles of the recom-
menduations of the Tariff Board. Quite eorrect. And the Government
have 1n bringing this Resolution before this Iause deliberately,
advisedly, departed from the prineiples of the recommendations of the
Tariff Board. Now, Sir, what is the Tariff Board, as a mere lawyer
understands it 7 It is a body of expert men seleeted by the Government
for the purpose of advising the Government what industries there are
to which protection ought to be given and in what manner. That body
of expert men have after careful investigation made certain definite
recommendations, The Government in their superior wisdom, and I
am npt disputing the superior wisdom of the Government and I am

* Bpeech not corrected by the Honourable Member.
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not suggesting that the Government were absolutely bound to carry
out every letter or even the principle of their recommendations, were
entitled to examine those recommendations with all the machinery and
with all the assistance that they can call to their command. They did
s0 and they came to certain conclusions and the result of those conclu-
sions is the little Resolution of my Honourable friend the Commerce
Member and this little Bill which is placed before this House. Now,
Sir, this decision of the Government, I believe, was announced a week
ago, and to-day what is this House, the Parliament of India (A4n
Honourable Member : ‘‘ Mock Parliament. '') asked to do ¥ It has been
asked to listen to the Honourable the Commerce Member’s reasons and
his grounds for departing from those recommendations. Now, Sir,
is this the position of this Assembly ¥ What is our position in this
House ¢ Am I in a position now to sit here within a few hours of
notice to examine what already has been very carefully examined from
the point of view of the Government and say that you are wrong or
right ? Now, Sir, the only reason which the Honourable Commerce
Member has given to this House for not giving effect to the recom-
niendations of the Tariff Board with regard to subsidies and loans is
that instead of imposing a customs duty for five years we are going to
impose a customs duty for seven years and, according to the Govern-
ment, it is a better proposal, it is more beneficial and it is more likely
to achieve the object that we have at heart, namely, giving effective
protection to this industry. That is the proposition which is placed before
us. Now, if T or any Honourable Member of this House or any group
of Members of this House had examined this point in connection with
the recommendations of the Tariff Board and if we had made up our
mind equally as the Government have, and if that proposal had been
brought here, would the Government have accepted it ¥ No. They
would have said, as the Honourable the Finance Member says, it
requires thought and due consideration. T know that we are here held
by a silken string and that silken string is the convertior. And what
is the convention ? If we do not agree with the Government and if this
House says ‘‘ we reject your proposal ’’, what happens to us ¥ The Bill
will be withdrawn and we shall be relegated to that great lord and
master of us all who is sitting at Whitehall, the Secretary of State for
India. 1 am told that he does not come in here. T have got to learn
that he does not come in here. T ask my Honourable friend the Com-
merce Member a question upon the statement that I have made before
this House. Is this going to be our position in this House for ever so
long as the Government of India Act of 1919 is going to last ¥ The
Commerce Member will probably tell me that after all the Government
cannot take individual Members into their confidence, nor can they
have any discussions with individual members of this House, and that
after all this is a measure which has got to be kept mecret. I concede
- that point ; but, Sir, anomalous as this situation is under which we are
working, I ask the Commerce Member, has he got any proposal to make
by which at least sufficient notice should be given to this House, a
procedure by which at least some Members of the House may be
appraised of the position of the Government after their decision is taken,
and that we might sit in gome sort of a Committee ¥ We have got
many Committees, and I think we might establish one more Committee

for the purpose of discussing the decision of the Government, so that
L172LA n
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we come to some definite conelusion so far as that particular Committee
is concerned. I ask the Commerce Member and the Government of
India earefully to consider whether with regard to this policy and
programme which we are pursuing and giving effect to, namely, protee-
tion to certain industries, the Government must at least place their
proposals before this House in due time and give them opportunities
for the purpose of discussing these proposals. Sir, this is the point
which I want to press upon the IHouse. It is exactly the same—if I
may divert for a moment—it is exaectly the same with regard to the
next Resolution about steel. There again the Government have
departed from the recommendations of the Tariff Board. The Honour-
able the Commerce Member will probably, when he makes his speech,
come out with different data. It may be that he has better data than
the Tariff Board data, and we shall be asked here on the floor of this
House to examine' those data. How is that possible ¢ I do appeal to
the Government to try and find some procedure by which under this
anomalous constitution you should give -a fair opportunity to the
Members on this side to examine your proposals, and then there will be
more consideration and there will be more reason than what the
Honourable Finance Member thought there was.
Mr. President : Mr. Acharya.

Mr. Chaman Lall : We are rather in a difficulty on this side of the
House. We do not know which amendment is being discussed at the
present moment—the one on the paper or.......

Mr. President : If the Honourable Member was here when the
amendment was read, he could have known what the amendment was.

The first part has been ruled out, and the second part is under discns-
sion.

Mr. M. K. Acharya (South Arcot cum Chingleput : Non-Muham-
madan Rural®: Sir, I am very very thankful to you for letting me come
back to the land of the living. I shall read for the benefit of the Members
of the House the final form of the amendment of my friend, Mr. Ranga-
swami Iyengar, who in proposing that amendment has become a moderate
in his own words. Tt is in this form :

‘¢ This Assembly further recommends that the recommendations of the Tariff
Board for the grant of loans or subsidies to firms with u view to fully explore tho
possibilities of the manufacture of paper from bamboo by the sulphite, soda or other
process be aecepted in principle..... "

Mr. President : No, no : *‘ be reconsidered and.... "’

The Honourable 8ir Basil Blackett : Sir, I have not got ‘‘ recon-
gidered ”’,

Mr. President : Tn the copy handed in to me by Mr. Rangaswami
Tyengar T find the words ‘‘ reconsidered and accepted ’’.

The Honourable Sir Basil Blackett : That is: not in tho original
Part TI.

Mr. Pregident : Tt does not make the slightest difference.

Mr. M. K. Acharya : 1 will go on :

¢ reconsidered and accepted in principle and thnt further investigations he made
in accordance with recommendntions of the Tarilf Dourd us to the most offective
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*manner in which assistance may be given to all the companies or firms that are prepared
to explore these possibilities on a commercial scale.’’

That, Sir, is the amendment, which I also believe to be 2 very reason-
able amendment.

The Homourable Bir Basil Blackett : May I rise again to a point
of order ?

The amendment as read is certainly not the amendment that I was
dealing with, Sir,

Mr. President : That is the amendment in question. If the Honour-
able Member wishes to speak on it, he may do so.

The Honourable 8ir Basil Blackett : This amendment is a new one
and contains words that are not in the original draft, and we have not
had notice. I understood that what was being moved was the second part,
with just sufficient emendations to make it read correctly.

Mr. President : The Honourable Memher will realize that it does
not make the slightest difference—because you cannot accept the reccin-
mendations in prineiple unless you have reconsidered them. You have
already rejected them, and unless you reconsider them you cannot accept
them. It does not make the slightest difference. If the Honourable Mem-
ber wants another opportunity of speaking, he will be allowed to do so.
Mr. Acharya.

Mr. M. K. Acharya : Sir, the House has had plenty of discussion
to-day on a matter which hasy latterly assumed some interesting propcr-
tions. We have heard the cracular utterances of the Commerce Member,
we have heard the commercialistic view of the Member from Bengal, and
wo have heard the socialistic view of ihe Member from Bihar. We have
also had the dialectic dreadnoughts of my friend, Mr. Rama Aiyangar, the
pleadings on behalf of the Press, of my publicist friend behind supported
by our Orissa friend who claimed to be something between a bogus capitalist
and bogus labourite . (An Honourable Member: ‘‘ And lastly 1’’) And lastly,
with a view to pouring oil on trouvled wateis, I think Mr, Rangaswami
Aiyangar came forward for the benefit of the ardinary non-expert Mew-
bers of the House like myself to suggest something which we can under-
stand easily from some point of view other than that of the expert. I
forget we have also had some statements made to us by Sir Basil Blackett
on the financial difficulties that may lurk somewhere underneath these
suggestions, and we have had also from Mr. Jinnah the legal implications
of the attitude taken by the Government. Sir, as I say, I desire to spesak
on behalf of what I may call the man in the street whom I am supposed
to represent. I look at the whole matter in this way. Here has been put
into our hands the Report of a Board of experts appointed by the Gov-
ernment. We tried to read—I for one in my own humble way tried to
read—that Report very carefully, we have tried to understand what the
Tariff Board has recommended ; and after reading those recommendations
without any specialist’s assistance, we have come to the view that the
chief objeet of all the recommendations put together is this that the papce
industry in India should be protected. The Tariff Board suggest to us
the ways and means for establishing, and if not for establishing, at least
for helping towards the better establishment of, a very very useful in
dustry in India, namely, the paper industry from bamboo either by what

L1T2LA o8
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is called the sulphite process or the soda process or any other process. The
whole objeet of the recommendations comes to this, namely, that we want
this industry to be established on a seund commercial basis in India ; we
want that several firms devoted to that industry should come into existence
in India, and we want in the initial stages that Government should give
o1l possible help towards the establishment of firms devoted to this industry.
And there are two ways suggested by the Board—by the imposition of a
protective duty of one anna per pound, and also by giving some kind of
financial help in the form of loans or subsidies in the initial stages, in the
cxperimental stages, in order to make this a thoroughly proved and
demonstrated profitable commercial industry. Now, when an expert Board
has made these recommendations, after it has investigated the matter
thoroughly, or when it has come out with the suggestion that further in-
vestigations are necessary before anything can be decided upon, we laymen
have a right to expeect that Government, especially if they want to
vary the recommendations of the Board, will give us sufficient data
upon which we can judge as to whether the recommendations of the Tariff
Board or the decisions of the Government are the more reasonable.
As it is, Sir, T am unable to understand the Government position.
There is nothing except the short and simple statement that ‘‘ the Gov-
ernment consider that the grant of loans or subsidies in the manner
suggested by the Tariff Board is open to grave objections.”’ Exeept-
ing this very short and very epigramatic sentence, which Isay I am
unable to understand, there is nothing before us. Therefore, with-
out other and further data, it is diffieult to throw out altogether
the recommendations of the Tariff Board. The Honourable the Commerce
Member gave us one or two additional reasons in the course of his speech.
He said that his reasons were, firstly, that the Government were not pre-
pared to recommend that any assistance should be given to any monopolist
concern; and that the Government, secondly, werc afraid where it will
lead them, once they begin to give loans or subsidies or other forms of
assistance to any one company. Where it will lead the Government, he
said, he did not know ; and he was not prepared to find out. Now we say,
let us have further investigations, Verily we do not want you to commit
yourselves to anything. I see this difference between the amendment of Mr.
Rama Aiyangar and this amendment. Mr. Rama Aiyangar wanted 1hat
a definite amount should be, here and now, marked out to be utilised for
some definite purpose. The amendment of my friend Mr. Rangaswuini
Iyengar on the other hand does not commit the Government to any definite
proposal of the kind, except to approve the gencral principle contained in
the recommendations of the Tariff Board. Now if we are not going to
accept the principle underlying the recommendations, I do not see why,
Sir, that report should have been put in our hands at all. If the recom-
mendations made by the Tariff Board are unsound, then Government should
have come to us with another report stating all the reasons and consider-
ations, all the various gronnds upon which Government have chosen to
rejeet any portion of the Board’s report. At present we have only got
the Tariff Board’s report and we have a right to claim and we do elaim
that if we are to reject the proposals contained therein, it must be after
due consideration and for reasons placed before us by some other report.
And I for one, with all my respect for the unquestionable infallibility
of the Commerce Member, am not convinced by the arguments placcd
before us to-day either by the Honourable the Commerce Member or by



GRANT OF PROTECTION TO THE PAPER INDUSTRY, 1128

the Honourable the Finance Member. Therefore, I say, Sir, we find our-
selves in a difficult position. This Tariff Board is a body of experts und
they have made some recommendations, That is after all the common-
sense point of view. We are very very anxious that this paper industry
should be established; we are very very anxious about it, and I hope that
Government arc equally anxious. If the Government are not as anxious
as we are, then the very proposal of giving protection need not have cowme
up for consideration. The only question therefore is how best to give
this protection. There is no use in giving it grudgingly; there is no use
in giving a little bit of help; it may not help at all. It is like the man in
a story current among the orthodox sect, to which 1 belong. A man, it
seems, said about performing the Sandhya, that if he did it in time it would
go to the Gods; if he did it out of time, it would go to the demons; there-
fore it seems he said he would perform it neither in time nor out of time.
Here is something like that. If help were given to ome person or one
firm, it would raise all sorts of difficulties ; and therefore—let us give to
nobody whatever ! That kind of argument does not convince us. I
want Government seriously to consider this matter. Of course therc are
difficulties. What on earth is there that hus not got difficulties—what
indeed under the sun ! In every proposal there are difficulties; but we
have ample faith and confidence in the very ample talents of the Commerea
Member and the Finance Member to take us out of these difficulties. \We
want that this industry should be helped decently, it should be helped
very opportunely and it should be given all the necessary help required
to start it and put it on its legs. After some time it may not require the
help. It is only in the initial and experimental stages that help is re-
quired. Some firms want financial help to demonstrate the possibility
of the undertaking. Otherwise where is the very need for protection ?
Otherwise | say my friend Mr. Devaki' Prasad Sinha will be quite right.
The very justification for the protective duty is that it will add to the large
economic possibilities of the country. If it is not going to add to the
cconomic possibilities of the country, then there is no use giving protec-
tion to the industry; and I for one do not see why I should pay any addi-
tional cost for the paper which I want to write my letters on. If I am
going to pay more from to-day than I was paying till now, 1 must do it
with a definite object, for a tangible purpose, namely, that the industry
will be established in India ; and unless you are going to do that by all the
means in your power, there is no use in asking us to pay more. Now, a
loan or guarantee of interest is certainly one of the means ; exceptional
means it may be ; but we are dealing with the initial, experimental stages.
Ii will not be required afterwards. As a general principle it may be very
objectionable to give any subsidy to a monopolist concern. But there are
exceptions. And what should be the form of the assistance, 1 repeat, should
be explored by you with the help of experts. I am not here to suggest the
form. 1 only beg of you to explore with the help of experts the way in
which this industry ought to be helped, in order that it may become a
national industry ; and that is all that this amendment asks. If anybody
thinks that the industry ought not to be helped, that its possibilities should
not be explored with the help of an expert committee, that an expert should
not investigate into this matter, then he may vote against the amendment,
and not till then. 1 therefore appeal to this House, for the reasons that
1 have put forward in my own very humble way, to accept this amendment.
I do appeal to the House to pass it whole-heartedly, and I appeal to the
Government to accept it. The amendment does not commit them in any
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‘way. Government will he only accepting the principle of protection, to
which they are already committed. They cannot get out of it. "Thati
15 all that I am asking. You are committed to the prineiple of protection.
Therefore having commitied yourself to the principle of proteetion, do
investigate the matter thoroughly and give protection in full if you are
going to render any assistance at all in order to put this industry ou a
proper basis. If not, drop the whole thing altogether. ILiet us not need-
lessly be taxed more for the paper that we are going to use hereafter. I
appeal once more to the llouse that it is very necessary to give some such
assistance as an expert committee may recommend, and in such form as
the Government and the experts may decide upon. This is a very reason-
able amendment, aud I repeat the words of my friend Mr. Rangaswami
Iytngar that no reasonable Member can raise any opposition or seek to
reject this amendment.

8ir Hari Bingh Gour (Central Provinces IHindi Divisions : Non-
Muhammadan) : Sir, if I intervene in this debate, it is because I feel
convinced that the Honourable Mr. Rangaswami lyengar’s amendment
will not serve the purpose for which he has asked the vote of this House.
T agk, Sir, Honourable Members of this House to réead the summary of
recommendations of the Tariff Board and they will have no doubt what-
ever that the Tariff Board are not formulating any general recommenda-
tions for the purpose of subsidising the paper industry in this country,
but have formulated their recommendations in favour of a single com-
pany. Let me read to Honourable Members their specific recommenda-
tion, At page 186, they say :

¢t The Government of Indiu should provide the capital required—about Ra. 10 lakhs—
in order to enable the Indian Papoer Pulp Company to increase the output of its mill at
Naihati from 2,500 to 5,000 tons a year.'’
A specific recommendation that the Government of India should pre-
sent to the Indian Paper Pulp Company & sum of Rs. 10 lakhs with a
view to increase their output is the first and I submit the only recom-
mendation of the Tariff Board. My Homourable friends from Madras
seemed to think that when reference is made to the Carnatic Paper Mills,
the Tariff Board have formulated any recommendation.

Mr. A. Rangaswami Iyengar : They have.

8ir Hari 8ingh Gour : If that be their meaning, they will be sadly
disillusioned when I read to them the specific recommendation of the
Tariff Board as regards the Carnatic Mills.

Mr. A. Rangaswami Iyengar : Please read page 106, sub-section

(3).

S8ir Hari Bingh Gour :

¢ Phe Carnatic Paper Mills, Limited, apparently intend to make paper from
ba.mbooTl;ev thli:n :DIIEI prop:m, but' at preue;lt thelr equipment is ineomplega and they
are not in 8 position to commonce manufacture.’’

—Now, mark these words :

¢ At the stage which this project has reached, it is not possible for us to make
a definite recommendation,’’
Honourable Members will thus see that no recommendation ig made.an
regards the Carnatic Paper Mills and the sole recommendation which
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the Tariff Board have submitted to the Government of India is a recom-
mendation to subsidise the Indian Paper Pulp Syndicate. Is this House
prepared to force the hands of the Government to adopt that recom-
mendation and subsidisc that Company 7 1 said ‘‘ that company ’’, but
it is not & company ; it is a firm of three or four European gentlemen
who are acting, if my information is corregt, for firms overscas stu-
tioned in Edinburgh and New York. '

Now, Sir, a process which is on experiment in this country for the
manufacture of paper from bamboo pulp is being tried at Naihati. And
if you ask the Government of India to subsidise this experiment, the
result of it would he that the country will not benefit to the extent of
one pice. And, if the process is suceessful, the pulp will be exportcl
to the larger markets of Europe and America. Let me assure the House
that not a single pice of the capital of this company is Indian ; not a
tingle Director is Indian and not a single pice has been subseribed by
Indian capital. Indeed, it is not a company, but a private eoncern.
Does Mr. Rangaswami Iyengar with these facts and figures try to support
the Resolution and ask the Government that this private concern should
be presented with a cheque of 10 lakhs of rupees ¥ Well, Sir, the
Honourable Sir Charles Innes has pointed out to this House that the
Government of India were unable to accept the recommendation of the
Tariff Board and T submit that, if all the reasons which I have disclosed
to this House are considered in their true perspective, T think the
Honourable Mover of the amendment should hasten to withdraw his
amendment. His amendment is not only industrially wrong but, I
submit, it is unpatriotic. He is trying to forece the hands of the Govern-
ment of India to subsidise foreign exploiters of the raw produnce of this
country and I submit, therefore, that no Member of this House, whether
clected or nominated, if he is free to vote, should vote in favour of the
«uthor of this amendment. The Honourable Mr. Acharya said that he
wants the Government of India to subsidise such industries as will show
ypromise. [If that were the recommendation of the Tariff Board and if
that were the amendment of the IHonnvrable Mover of the amendmens,
T would be the first to vote for it.

Mr. M. K. Acharya : Will the Honourable Member read the first
sentence of paragraph 140 of the Tariff Board Report ¢

8ir Hari 8ingh Gour : My learned friend has drawn my attention to
paragraph 140. Has he not seen the summary of the Board’s recom-
mendations ! After writing pro and con generally on the whole ques-
tion, on the prospect and future of the paper industry in this country,
the Board have formulated their final recommendation in the Annexure
which they describe as a summary of the Board’s recommendations.

I now see the secret of why my friend Mr. Acharya and why my
friend Mr. Rangaswami Iyengar have gone astray. They have been
misled by stray passages which occur in the Report. The Report is
not their recommendation. Their recommendation occupies a separate
page (page 106) and it is with reference to that recommendation that
this amendment of the Honourable Mr. Rangaswami Iyengar appears to
me in order and I submit, Sir, that it is with reference to that recom-
mendation that you have allowed my friend the Mover of this amend-
ment to amend his amendment, '
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[Sir Hari Singh Gour.]

Now, Sir, I am obliged to my Honourable and learned friend
Mr. Chaman Lall for drawing my attention to paragraph 140 which,
he says, supports my case. I have not stood here to urge any casg at
all. I may point out to the House that when I stood up to speak on the
subjeet, I felt in duty bound that the House must be clear as to what it
is voting for. Speeches have been made asking us to set up a com-
mittee for the purpose of formulating new plans. A very pious thing
to say ! But this is not the time nor the place to say it. Resolutions
have been moved to assist the Indian paper industry. A very substantial
and good thing to say. But here, Sir, we have met for the considera
tion of a limited Bill and a Resolution limited to giving effect to some
cf the recommendations of the Tariff Board and it is in that light that
1 regard both the motion of the Honourable Sir Charles Innes and the
amendment moved by the Honourable Mover.

Now, to hark back to the point. I was saying that my friend
Mr. Chaman Lall, to whom I am much obliged, has drawn my attention
to paragraph 140 of the report of the Tariff Board, which supports my
contention. They say :

‘¢ If the results of the inquiry we have suggested are satisfactory, it would be

reasonuble, we think, that the Carnatic Paper Mills, Limited, should reesive either a
loan or a Government guarantee of the extra capital required for the manufacture of
:Jamboo, jpaper at Rajahmundry. What the umount necessary would be w2 are unable
0 B4Yy.
What they have said was that they suggested a loan, but when they camne
to the conclusion and formulated a recommendation they said that the
Carnatic Mill is at present in such a state of incompletion that they
formulated no recommendation at all. And the only recommendation
that they formulate in the Chapter dealing with recommendations is a
recommendation to subsidise the Indian Paper Pulp Company. Is any
Member going to do it ¥ 1 ask even the author of the amendment : Is
he prepared to subsidise the Indian Paper Pulp Company ! Then they
go on to say once more :

‘‘ What the amount necessary would be we are unable to say, but the asistance
given should be I'mited to Rs. 10 lakhs as o maximum, as in the cace of the Indian
Paper Pulp Company.'’

Now, Sir, I wish to summarise my arguments. I submit we are herc
dealing with a specific question and specific recommendations and if my
reading of the recommendations of the Tariff Board is correct, then this
House in voting for the amendment would be voting for a subsidy of
10 lakhs to the Indian Paper Pulp Company. As regards the larger
question, namely, that the Government of India should examine the
possibilities of the development of the manufacture of paper in this
country, it is, I submit, under the Resolution of the Honourable the
Commerce Member, wide of the mark.

Mr. 0. B. Ohartres (Associated Chambers of Commerce : Nominated
Non-Official) : Bir, I am very surprised indeed to see the amendment
moved by the Honourable Member. T presume that it is suggested with
a view to helping the Carnatic mill.

Mr. A. Rangaswami Iyengar : No, Sir, absolutely not. I deny it.

Mr. O. B. Ohartres : It scems to me that the amendment is going to
do the very reverse of helping that mill.
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Mr. A. Rangagwami Iyengar : May I say, Sir, by way of explanation,
that I have nothing to do with the Carnatic paper mill at all either as a
shareholder or in any way. '

Mr. O. B. Chartres : 1 accept the explanation, Sir. I3ut the amend-
Juent coming from Madras I was misled to that extenl. But it seems
to me that that mill would be very much better without the¢ amendment,
because the amendment recommends Government to give assistance to
all companies or firms that are prepared to cxplore these possibilities
on & commercial scale. Well, Sir, 1 think if this amendment were
adopted by the House and accepted by the Government, we would have
20 or 30 firms in Caleutta jumpinge at the opportunity, probably 4 or 5
in Madras and an equal number in Bombay, and I think the amendment
would do very much more harm than good to the existing paper mills.
1 would therefore recommend that the Ilonourable Member withdraw it
and let us get on with the Bill which will really help the iudustry and
do good to the existing mills.

The Honourable 8ir Charles Innes : Sir, I should like first to refer
to the remarks of my Honourable friend, Mr. Jinnah, who [ see is not in
his place. Mr. Jinnah, I think, pointed out what 1 mysclf fcel to be a
real difficulty. T mentioned it in my opening speeech. 1 do feel that I
have put the House in some difficulty because only a week ago I gave
notice of this Resolution and here | am to-day asking the House to pass
that Resolution and not only pass the Resolution but also to pass the Bill.
But 1 do not agree with Mr. Jinnah or Mr. Rangaswami lyengar that we
should have consulted the House before we came to a decision. That is

, & position I do not aceept. 1t is for the Executive (overnment to
formulate its decision. It then brings its decision to this House and it
is for this House to criticise that deecision. (Mr. Rangaswami Iyengar :
‘“ And not alter it ?’’) It is exactly what happens at Home. The only
difference is that, if I were Commerce Member in England, T would come
to the House with a great party behind. Here it is differ-
ent. | am one of the small but happy band of pilgrims on these
Benches, and in front of me are all the hosts of Midian, and all I can do
is to try to persuade those hosts to agree to my proposals. But 1 think that
Mv. Jinnah’s objection really was that we were giving such a little time.
Well, that is really not my fault. Were this the Delhi Session, then this
Bill might be referred to a Seleet Committee or it might he given longer
consideration. Buf the trouble is that in this Session there are only a
few days left and that is why I am asking the Iouse to come to a deeision
to-day. Mr. Jinnah suggested that some machinery might be devised by
which, after we had arrived at our decision, we should tuke some Members
of the House into onr confidence and explain the reasons lor arriving
at our decision. That machinery exists already in the departmental
committee. (An Honourable Member : *‘ We have not heard anything
about it.”’) T think that on another occasion, when we have more time,
we might certainly either disenss our decisions when we have arrived at
them with the departmental committee or issue a Resolution giving our
reasons in detail for the decirion we have come to, At any rate, I can
promise the Ylonourable Member that the Government will consider the
suggestion that h» has made.

L172LA E
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1 then come, Sir, to Mr. Rangaswami Iyengar's amendment, I must
say that, when I saw that amendment on the paper, I was much mere
alraid of it than I was afraid of Mr. Rama Aiyangar’s amendment. Mr.
Rama Aiyangar makes a direct frontal attack. Mr. Rangaswami lyengar
is much too clever to do that. He attacks one on every side. 1 regard
his amendment as & much more insidious attack on my Resolut ion. ‘1%1:1',
Sir, I would like to know what exactly Mr. Rangaswami Iyengay is driving
at. Is it that he objects to what he considers pronouncen}unts agaimst
subsidies in the Statement of Objcets and Regspns to my Bill 7 If that
is his objection to my Resolution, then [ think that my Honourable
colleague, the Finance Member, has rémoved whatever objection he may
have. The Homourable the Finance Member has explained the position
and he has explained that the Government of India had no intention and
have never had any intention of dictating to a Local Government in a
matter of thir kind. 1 say now that it is entirely open to the Gavernment
of Madras, if they so desire, to help the Carnatic paper mill at Rajah-
mundry either by a loan or in any way they like. But I cannot help feel-
ing that Mr. Rangaswami Iyengar had another end in view. I see before
me a serried phalanx of Madras Brahmins. I have known these Madras
Birahmins for many years ; I know how they stick together and how
strong their sense of lacal patriotism is. I cannot help feeling, though
I know that Mr. Rangaswami Iyengar would deny this, that what they
really have in mind is that sooner or later they are going to get something
out of the Government of India for this Rajahmundry mill. And, Sir,
if that is so, are we going to end there ! Already we have bad Mr. Das
avking what we are going to do for Orissa. As I was going te lunch
to-day 1 had another gentleman coming to me and saying confidentially :
¢ Sir. Charles, cannot you give a loan to the Punjab mill 1 ’’ And so it
will go on. Once we accept this principle, it will not stop with the
Rajahmundry mill, it will not stop with the India Paper Pulp Company ;
we. shall have to give these loans to mills in all parts of India, and that,
as I have explained, is one of my main objeetions to this amendment.
Now, Mr. Ranguswami Iyenzar's amendment dees not—as Sir Basil
Blagkett has peinted out—differ in substance from the amendment moved
by Mr. Rama Aiyangar, but, as T have said, it is more insidious in form.
Mr. Acharya said : ‘‘ What are we asking you to do ¢ We are simply
asking you to aceept this in principle. That is nothing at all.”’ Sir, I
remember two years ago 1 was representing Tndia on the Imperial
Economic Conference. 1 was having rather a difficult time because one
or two subjeets came up on which T had to play a lone hand. 1 had to
play a lone hand against all the representatives of the Dominions all
round. And T remember one of these Resolutions-—1 said that 1 could
not aceept it for India. And I remember a prominent politician, whose
name I will not divulge, leaning across the table and saying to me : ** Mr.
Innes, ennnct you even aceept it in principle 2’ And I said ““No, T cannot.”"
Now, if T had aceepted the Resolution—it liad something to do with the
purchage of stores in India—if T had accepted that Resolution on behalf
of Igu]ia and told you that T had merely accepted it in prineiple and had
no intention of keeping to it, what would you all have thought of it ¢
As I have said, this amendment has really been turned down by the House.
when they refused to accept Mr., Rama Aiyangar’s amendment. I hope
thr- TMonse will take the same view now that they have taken before and
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that they will see that it will put‘me in great difficulty if this amendment
is accepted.

Mr. President : The question I have to put is :
‘¢ That at the end of the Resolution the following be added :

¢ And this Assembly further recommends that the recommendations of the Tariff
Board for the grant of loans or subsidies to firms or companies with a view to fully
explore the possibilities of the manufacture of paper from bamboo by the sulphite, soda
or other process be reconsidered and accepted in principle and that further investigations
be made in accordance with the recommendations of the Tariff Board as to the most
effective manner in which assistance may be given to all the compa.niu or firms that
are prepared to explore these possibilities on a commercial scale ’.’

Mr. Chaman Lall : Sir, may I ask your ruling on this point § I
rose to address the House on this amendment before you put the question.
Since the question has been put.......

Mr. President : Order, order. The Honourable Sir Charles Innes
has already replied to the debate.

Mr. Chaman Lall : There is no definite ruling on this point, Sir.

Mr. President : No ruling is necessary. The Honourable Member
has no right to address the House after the debate is closed.

The Assembly divided :

AYES—36. &

Lohokare, Dr, K. G.

Majid Baksh, Syed.

Mehta, Mr. Jamnadas M,

Misra, Pandit Harkaran Nath,
Murtuza Sahib Bahadur, Maulvi Bayad.
Nehru, Dr. Kishenlal,

Nehru, Pandit Shamlal.

Neoga', Mr. K. C.

Phookun, Mr. Tarun Ram,
Purshotamdas Thakurdas, Bir,
Ramachandra Rao, Diwan Bahadur M.
Rangachariar, Diwan Bahadur T.

Abhyankar, Mr. M. V.
Acharya, Mr. M. K.
Aijyangar, Mr. C. Duraiswami.
Aiyangnr, Mr. K. Rama,.
Aiyer, Sir P. B. Sivaswamy.
Aney, Mr. M. B.
Badi-uz-Zaman, Maulvi.
Chetty, Mr. R. K. Shanmukham,
Das, Mr. B.

Das, Pandit Nilakuntha.

Duni Chand, Lala.

Dutt, Mr. Amar Nath,

Govind Das, Seth. B:::EE Iyer, Mr. Q. 8.
Gulab Singh, Sardar. Samiullah Khan, Mr. M,
Hans Raj, Lala. . Sarfaraz Hussain Khan, Khan Bahadur.
Iyengar, Mr. A. wami, Sinha, Kumar anand.
zim Ali, Bhaikh-e-Chatgam Maulvi] Venkatapatiraju, Mr. B.

Muhammad. Yusuf Imam, Mr: M,

Kelkar, Mr. N. C.

NOEs—52,

Abdul Haye, Mr. Burdon, Mr. E.

Abdul Mumin, Ehan Babhadur Muhammad
Abdﬁl Qil‘lyun::l Nawab Bir Sahibzada.
AT hun, Captain.

a P!
A{mm Hussain, Prince A. M. M,
A]imuusmﬁl GEo?v, EKhan Bahadur.
Ashworth, Mr. E.
Ayvar, Mr. O. V. Erishnaswami.
Bajpai, Mr. R. B.

Bhore, Mr. J. W.
Blackett, The Honourable Sir Basil

Chalmers, Mr. T. A.
Chartres, Mr. C. B.
Clow, Mr, A. G.

Cocke, Mr, H. G.
Cosgrave, Mr. W. A.
Crawford, Colonel J, D,
Dalal, Bardar B. A,
Datta, Dr. 8. K.
Fleming, Mr, E, G.
Ghulam Bari, Khan Bahadur,
Gordon, Mr, H.
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Gordon, Mr, R. G.
Goswami, Mr. T, C.
Gour, Sir Hari Bingh.
Graham, Mr. L.
Gurner, Mr. C. W.
Harper, Mr. K. G.
Innes, The Honourable Bir Charles.
Lgngley, Mr. A,
Li.ndua{‘ Bir Dsmy
Lloyd,
Macphail, Bev Dr E M
Mugmre, 'Mr. L. T.
Makan, Mr. M. E.
Miltlmt.h The Homourable 8ir Bhupendra
[}

The motion was negatived.

Muddiman, The Honourable Bir Alexander,
Naidu, Mr. M. C.
Panduranga Rao, Mr. V.
g.:g Naramn, Rai Bahadur.
Mr. K. Venkataramana.

Roy, Mr. G. P.
Bim, Mr. G. G.
Singh, Rai Bahadur 8. N.
Bingh, Raja hunandan Prasad.
Stamron Colone! 8Sir Henry.
Sykes, Mr, E. F.
o

jayaraghavacharya, Diwan Bahadur T.
Web{J, Bf

The Assembly then adjourned till Eleven of the Clock on Moaday,

the 14th September, 1925,
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